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[Shrl Morarji Desai] 
in a particular branch or a particular 
province, as for instance in Burma oar 
Madras. There is nothing new about 
it.

Further discussion on this motion 
would stand over till tomorrow. I take 
it the amendment is not pressed. Xt 
is left to me to decide when it should 
be taken up; X decide it may be taken 
up tomorrow.

1XJ9 hi*.

RESOLUTION RE RECOMMENDA
TIONS OF RAILWAY CONVEN
TION COMMITTEE.
The Minister of Hallways (Shrl 

Jagjivan Bam): I beg to move:

‘That this House resolves that 
the period for the continuance in 
force of the recommendations of 
the Railway Convention Com
mittee, 1954, governing the ar
rangements betweena railway 
finance and general finance which 
were approved by this House by 
a resolution adopted on the 16th 
December, 1954. be extended by 
one year up to the 31st March, 
1961”

As the House is aware, the Railway 
Finance was separated from General 
Finance on the basis of a Resolution 
passed by the then Legislative Assem
bly in 1924 in the following terms:

"In order to relieve the General 
Budget from the violent fluctua
tions caused by the incorporation 
therein of the Railway estimates 
and to enable Railways to carry 
out a continuance Railway policy 
based on the necessity of making 
a definite return to General 
Revenues, on the money expended 
by the State on Railways.”
In pursuance of this Resolution, the 

Railway Budget became a separate 
entity and separate Reserve Funds In
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the shape of the Depreciation 
Reserve Fund, the Revenue Reserve 
Fund and later the Development Fund 
were created. General principles 
were also laid down for the allocation 
of expenditure to Capital, Revenue 
and these Funds. The details of the 
financial arrangements were, however, 
reviewed periodically by Convention 
Committees of Parliament, which 
examined the position carefully and 
made recommendations. The approval 
of Parliament was then obtained based 
on these recommendations.

The present financial arrangements 
are based on the recommendations o f 
the Parliamentary Convention Com
mittee appointed in 1954, which were 
accepted by this House by a Resolu
tion passed on the 16th December, 
1954, and which are current up to the 
31st March, 1960. In the ordinary 
course, I would at this time have 
approached the Houge for the setting 
up of a new Convention Committee, 
so that, after allowing for the time 
the Committee would require for its 
deliberation, its recommendations may 
become available for consideration and 
decision by the House before the 
expiry of the current penod. As 
stated in my Budget Speech for 1959- 
60, it is essential, however, that a 
Convention Committee set up for thta 
purpose should have reasonably 
accurate data as regards the burden of 
additional traffic that would fall on 
the Railways, the level of investment

- required to meet that obligation and 
a good forecast of the earnings and 
working expenses during the next few 
years. This, however, is not possible 
until reasonably firm decisions are 
taken as regards the magnitude of the 
Railways’ Third Five Year Plan.

Shrl Naushlr Btaaradu (Seat 
Khandesh): The hon. Minister Is not 
audible. 

. Mr. Speaker: The hem. Member win 
com* and ait a little ahead.
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gkrl ft K. Gaikwad (Nasik): He is 

not the only one. There are so many 
other hon. Members sitting behind.

Biri Jagjhran Brat This, however, 
is not possible until reasonably firm 

are taken as regards the 
magnitude of the Railways’ Third Five 
Year Plan. There are two other 
important factors, the exact financial 
implications of which are difficult to 
assess at present. One is the new 
freight structure which was introduc
ed with effect from the 1st October, 
1958 and the other is the Report of 
the Pay Commission, which is still 
awaited.

In these circumstances, I feel that 
the forecast of the Railways' financial 
position could only be made on a 
realistic basis in about a year’s time.
I have, therefore, come to the con
clusion that the period covered by the 
present Convention might be extended 
by one year. This would have an 
added advantage that in future, the 
period of the Conventions would 
synchronise with the Quinquennium 
periods of our Five Year Plans.

With these words 1 commend the 
Resolution for consideration and 
adoption by the House.

Mr. Speaker: Resolution moved:
“That this House resolves that 

the period for the continuance in 
force of the recommendations of 
the Railway Convention Com
mittee, 1954, governing the 
arrangements between railway 
finance and general finance which 
were approved by this House by 
a resolution adopted on the 10th 
December, 1954, be extended by 
one year up to the 31st March, 
1961.”
The time for this that has been 

allotted is four hours. Hon. Members, 
therefore, will confine their remarks 
to fifteen minutes each as usual in 
respect of Reeoluttooa.

8hrl Tangamaal (Madurai): 31mm 
are not many speakers.

Mr. Speaker: Possibly some hon. 
Members may come after lunch. Any
how, let me have an idea of hon. 
Members who wish to participate in 
this. I see eight bon. Members stand
ing up. Eight multiplied by a quarter 
of an hour comes to two hours. 
Twenty minutes for each.

Shri Naadrir Bbaroeha: Some more
time might be given. Twenty 
minutes.

Mr. Speaker: I will note down the 
names of all of them.

Shrl Tangamani: Mr. Speaker, Sir,, 
we are grateful to the hon. Minister 
for explaining to us the convention 
that has grown since 1924. At the- 
outset, I want to say that X support 
this Resolution, namely, that the 
recommendations of the Convention 
Committee of 1954, which would nor
mally elapse with 1959-60, may be 
extended by one year, that is, up to
1960-61. I do agree with the reasons 
advanced by him that the Convention 
Committee which is generally set up 
once in five years will synchronise 
with the beginning and the end of the 
Five Year Plans. But, having said 
this, I would like to make a few 
observations and shall, as far as 
possible, confine myself to the recom
mendations made by the various Con
vention Committees and in particular 
the Convention Committee of 1954 
which went into this matter in great 
detail.

As we know, the Convention Com
mittee of 1949 and later the 1954 
Convention Committee of which you, 
Sir, were the Chairman, has fixed that 
the dividend payable is 4 per cent on 
the capital at charge. If we go 
through the Report, we find that 
several issues were raised as to how 
far this 4 per cent on the capital at 
charge will be reasonable. I would 
like to mention paragraph 18 of the-
1954 Report There, it was stated—

“The Committee observe that as 
a result of the haphazard growth 
of the capital Structure of Indian
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Railways owing to historic reaooa* 
an element of over-cayWalî atioa 
has come to stay. The total "wilue 
thereof has been estimated to be 
Re. 100 crores approximately 
(tie Railway Board. A view v u  
expressed.........”
Mr- 8jfa*kw; Over-capital isation to 

the extent o f............

Shrl Tangamani: Yes, to Rs. 100
crores. So, to that extent, because we 
find that in 1957-58 the capital at 
charge is Rs. 1,169' 13 crores as against 
tha capital at charge in 1952-53 which 
was Rs. 833:6 crores, this variation of 

,Sr » Jay■>_Pr--toorp 
-will also be reflected in the capital at 
charge which has been fixed at 
Rs. 1,169*13 crores. On the basis of 
this 4 per cent now the dividend that 
has been paid to the General Reserve 
for the year 1958-59 was Rs. 49*58 
crores as against Rs. 38*16 crores 
which was paid in 1956-57. So, we 
can take it that on an average about 
Rs. 50 crores will be the dividend paid 
to the General Revenues. This will be 
slightly in excess of what has been 
paid. But for the reasons given and 
for really stabilising the Railway 
-finance, I also do agree that this 4 par 
cent which has been fixed by the 
Committee after due deliberation is a 
very salutary fixation of the percent
age. But arising.........

Shrl Nauahlr Bharaeha: Inclusive of
interest element.

Spri Tangamani: Yes. But arising 
out of this there are several things 
also. When we have allocated 4 per 
cent for General Revenue out of the 
surplus the Development Fund is set 
u£. For development certain items 
tiave b$en mentioned in paragraph 21.

Me. Speaker: Personally, I would 
-treat this as a concern as any of the 
-autonomous concerns where income- 
iax has to be paid, interest has to be 
•paid and some profit has to be given 
to the shareholder, that is, to the Gov
ernment

Committee
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Mg. Omfew: AJ1 tfaftt has tg be 
done. But anyhow the trend nas been 
the otyer way.

Shri Nauahlr Bharaeha: It is a 
wcong way.

Shri Tangamaqi: Actually, probably
when the next Convention comes % 
situation very similar to the 
autonomous corporations, which have 
nqw come up, would meet the ends 
of justice and certain benefits which 
the passengers and the employees will 
have to get will be met from out of 

tte  sucp&u.
Before I go to the Development 

Fund, I will refer to the Depreciation 
reserve. So far as the depreciation 
reserve is concerned, I am at a loss 
to understand how this has been so 
inflated. Because, I find, m the year 
1*949, when the 1949 Convention wait 
into this question of depredation, the 
depreciation that was being paid was 
Rs. 10 to 15 crores.

Mr Speaker: May I suggest to the 
hon. Member and the House that we 
are not now going into the details of 
all this at this stage. The only point 
now is this. In view of the Pay 
Commission, with the cleverest of 
anticipation, it is not possible to find. 
There is no harm in continuing this. 
We have been working this for five 
years. All these circumstances that 
are now taken may be taken up at 
that time Whoever may be the 
Chairman or Members then, will not 
jremember what Shri TSngamani says. 
Therefore, let us make short of this 
business.

Shri Taagamaal: There may not be 
much to say.

Start JfaiwMr Bharaeha: We to 
make out that it should not be con
tinued even for a year. The general 
revenues are suSwti* fbur con- 
Japt, as you were pleased to say, is 
afferent.'
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Nr. Spaakar: I am only referring to 
wlpt Sfcri Tfcngamani was laying. If 
he wants to oppose this, that is another 
matter. He is in agreement He ifiyt 
it i> «H right. Be grants to go further 
into tty; details. I, am sure they are 
all valuable points: accumulation,
inflation, etc. At that stage, nobody 
is going to remember what he has 
«»<(i

Shri Jagjivan Bam: The appropriate 
time will be wh?n setting up the Con
vention Committee.

8M  Tangamanl: T^e 1954 Conven
tion have made certain recommenda
tions. They qualified those recom
mendations also. When they arrived 
at a particular percentage, they gave 
directions to the Railway Board that 
they have to do certain things These 
suggestions are useful for this current 
year and also for two years more that 
are to run.

So far as the Reserve fund is con
cerned, I find that Rs. 15 crores were 
set apart From 1949-56 onwards, it 
has been increased to Rs. 30 crores. I 
do not know whether there has been 
any resolution of the House, since 1950. 
I am unable to find it from the records 
The 1954 Convention, finding that 
Rs. 30 crores have been set apart for 
depreciation, arrived at the conclusion 
that Its. 35 crores was the proper 
figure for depreciation Subsequently, 
with the approval of this House, now, 
it has been increased to Rs. 45 crores 
Why I am mentioning this is to show 
that already, there is a heavy 4 per 
cent on even the Rs. 100 crores which 
is not accounted for, set apart as 
-dividend, and so far as depreciation 
is concerned, Rs 10 crores more than 
what has been recommended by the 
19$4 Convention has been set apart. 
I ajqa justf mentioning this to show how 
important it is that developmental and 
otlfcr activities must be given top 
priority, because we have sacnfled 
something. Tnere must be really a 
toning up of the administration and 
«werjr bit of wastage whteh has been 
Pointed out by the PubUc Accounts
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Committee or by hon. Members in this 
^ouse must be taken serious note of. 
That is the purpose of the few obser
vations which I would like to make 
in this connection.

Having said this, I find that out of 
the Development fund, a sum of 
Rs. 3 crores has been set apart for 
amenities to passengers. There is 
nothing in the Convention’s recom
mendations against increasing the 
amenities from Rs. 3 crores. What I 
would like to know from the hon. 
Minister is this. From the Budget 
papers, every year we see Rs. S crores 
is set apart I would like to know 
whether the sum of Rs. 3 crores has 
been spent during at least 1958-59, and 
1959*60 and whether we have really 
taken down m details about the 
various amenities which we are going 
to extend in the coming year, namely,
1959-60 Because, I feel that passenger 
amenities should not only get top 
priority, but also that the amount set 
apart for passenger amenities must 
be spent.

The second suggestion which I 
would like to make is this. As early 
as 1957, the Tapase Committee was set 
up for considering the promotional 
avenues of Class IV employees. Class 
IV employees constitute nearly JB0 per 
cent or even more of the employees in 
the Railways The Tapase Committee 
report was published in 1958 and the 
House has been told about the Report 
of the Tapase Committee also. Tht 
Tapase Committee has suggested that 
the Class IV employees whose scale of 
pay is 30—35 may be promoted to the 
scale 30—1—40 and 40—2—50. I 
would like to know how many class
IV employees have benefited as re
commended by the Tapase Committee 
since we have implemented this report. 
That is the second point.

The third point that I would like to 
m«ta is this, I w o u ld  like to know 
this from the hop. Minister. This, 
again, is a point which has been pend
ing ever since 1958-56. Hie one man 
Tribunal which was set 19 h v  con
sidered many of the issues pending.
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{Shri Tangameni]
We were told that certain issues have 
been withdrawn by one of the Ftodera- 
lions. How many issues have been 
settled by the Senkar Saran Tribunal? 
In what way have the directives or 
findings of the Tribunal been put into 
operation for the benefit of the 
employees?

As regards my fourth point, only one 
instance I will mention. There were 
reports of even corruption in the 
branch line between Rourkela and 
Manarpur. A considerable amount 
was paid in excess. This was pointed 
out by one of the contractors. The 
Chief Security Officer promised an 
tmpatyr t^<graiyaSe-&r^aaw-t« frtv 
has happened and what is the result 
of the enquiry.

Coupled with the amenities to 
passengers, comes the question of 
safety in travel. Today, during the 
Question hour, three instances were 
mentioned how there was one dead 
body found in a Bailway compartment; 
another case was wheve there was 
robbery; another case was again a case 
of robbery. Safety of travel is another 
important thing. Although several 
steps have been taken, we must know, 
since last year, how many such cases 
of robbery or how many such cases 
of murder have been detected and 
what steps we have taken to prevent 
this type of occurrences and really 
give safety to the passengers during 
travel.

Another point which I would like to 
mention is about safety of bridges. 
There was an expert committee which 
was set up. I do not know what 
recommendations they have made and 
at what stage it is. Lastly, I would 
like to refer to the observations of the 
Public Accounts Committee, of which 
I am sunt the hon. Minhfay must be 
aware. The public Accounts Committee 
has pointed out «hnt«

During 1955-56 and 1956-57, 
the percentage of savings over the 
voted grants and charged appro
priations had shown an upward

3*  IMt ■Becom— ndartow .
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trend compared to 1954-85. In 
some eases, the Ministry hid 
obtained supplementary grants 
from Parliament, even though it 
had not spent the original appro
priation.”

\lready, we find another supplement  ̂
demand for grant voming up:
“The Committee was surprised 

how despite the maintenance of 
liability registers Indicating the 
progressive total of financial com
mitments, the Ministry was not in 
a position to assess its require
ments accurately.",

Camatteaw /tea sKtenr fo  aerb&a 
i*ems in the Northern Railway, which 
8lso I would like to mention.

“Failure of the Northern Rail
way to follow the prescribed pro
cedure which has resulted tn con
siderable loss of revenue and 
wasteful expenditure: In one case, 
a siding was provided for a Ann 
without settlement of the terms in 
advance as provided in the rules. 
Though nine years had elapsed 
since the siding was given, no 
settlement had been reached.” .

“In another case, the North- 
Eastern Railway had taken more 
than eight years, to fix siding 
charges to be recovered from an
oil company. This has resulted in 
heavy outstandings.” .

J4 hrs.
1 am mentioning these things to 
Emphasise that when once the House, 
following the wisdom of the Conven
tion Committee, approves of a certain 
Procedure, and without question allows 
%e Ministry to give so much to the 
general revenues and so much for the 
depreciation fund, it is necessary that 
•tach Irregularities and such lapses 
*Sust be seriously looked into.

There are many things which I can 
*fcy about the welfare o£ the workers, 
%ut since they had beta raised at th* 
t\xne of the budget discussions, I as*
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not raising those point* on this 
occasion.

In conclusion, I would request the 
hon. Minister to see that along with 
the extension of the operation of the 
recommendations of the Convention 
Committee of 1954, the toning up of 
the administration also takes place. I 
do agree to the reasoning that has been 
given to show that it is necessary to 
extend the operation of the, Railway 
Convention Committee’s recommenda
tions.

Shri Viswanatha Reddy (Rajam-
pet): The reasons that have been 
advanced by the hon. Minister for the 
extension of the operation of the 
recommendations of the Railway Con
vention Committee of 1954, I am sure, 
would be accepted by the House, and 
I do hope that the extension will be 
granted. However, I think that the 
hon. Minister as well as the Railway 
Administration have introduced this 
resolution which is under discussion 
now, with considerable sacrifice to 
themselves, because I am one of those 
who firmly believe that the recom
mendations of the Railway Convention 
Committee of 1954 have acted very 
adversely on the finances of the rail
ways. The financial position as it is 
to day has resulted in a great deal 
of depletion of funds in the various 
special funds that have been created 
by the Convention Committee. There
fore, it would have fleen an advantage 
for the Railway Administration to 
have asked for the appointment of a 
separate Convention Committee again, 
and put their case very strongly be
fore that committee, so that certain 
reliefs could possibly have been given 
by this new Convention Committee if 
it had come into being this year.

To substantiate my points, I would 
like to state, at the very outset, the 
contributions that the railways have 
been called upon to pay to the general 
revenues from the year 1924. During 
the period 1924-50, when the princi
ples of the convention were of a parti
cular, definite, or specific variety, the
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total amount that was contributed 
towards the general revenues over a 
period of twenty-five years was 
Rs. 236 crores.

13.t5 bn.

[Mr. Deputy Snuuua in the Chair]

The contribution that was made dur
ing the last five years was only Rs. 225 
crores; and the contribution during the 
five-year period just before the last 
five-years penod was Rs. 170 crores.

If I might analyse these figures in a 
different manner, I might say that 
today the railways are contributing to 
the general revenues at the rate of 
nearly 15 per cent of their gross earn
ings per year. Expressed in terms of 
percentage of the capital-at-charge, it 
may be only 5 per cent, but expressed 
in terms of the percentage of the gross 
earnings of the railways, it works out 
to nearly 15 per cent. In my opinion, 
this is a very unconscionable percent
age for the railways to contribute to 
the general revenues, nils contribu
tion has resulted in a very sorry state 
of affairs of the railway finance today.

I certainly appeal to the Railway 
Administration to put their case very 
strongly at least before the next Con
vention Committee, so that the princi
ples of division of the railway earn
ings may be entirely changed. I might 
submit to the House that the principles 
that were laid down by the 1949 com
mittee were entirely different from 
the principles laid down by the other 
committee. Therefore, the decline in 
the railway finances from 1949, in spite 
of increased earnings of the Indian 
railways, has been very disastrous to 
the railways. If this state of affairs 
continues, then I am afraid the rail
ways will have to lean more and more 
on the general revenues, which would, 
in that case, adversely affect the gen
eral revenues more than ever.

Let me now discuss the main points 
that were left open by the 1954 Con
vention Committee to be decided by
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the 1958 Convention Committee, 
which, however, is gointf to be started 
only in 1961. One of the main points 
was over-capitalisation. The Rail
way Administration was asked to 
specifically work out the exact amount 
of over-capitalisation in the railways.
I might recall to the House the fact 
of the haphazard development of the 
Indian railways which has naturally 
resulted in this element of over
capitalisation. Even on this quantum 
of over-capitalisation, the railways 
have to pay a great deal of interest to 
the general revenues. What exactly 
is the quantum of this over-capitalisa- 
tion? I at least have not been able 
to find that out from the papers that 
are available.

Then, there was the question of 
strategic railways. The financing of 
strategic railways as well as the main
tenance of these railways has been 
the main responsibility of the general 
revenues. However, in the first 
instance, the railways are asked to 
finance these schemes and then recoup 
from the general revenues. But we 
have not been able to work out, in 
spite of these ten years of these con
vention rules, what exactly is the 
amount that has been spent on strate
gic railways, and what exactly is to 
be recovered from the general 
revenues on this account. It has been 
mentioned that it is an insignificant 
figure, but it should be possible for 
the Financial Commissioner of Rail
ways, who is functioning today, as he 
does, separately, to work out the exact 
figure. Since we have undertaken 
this policy of separation of railway 
and general finances, it should be 
easy, and necessary also, to allocate 
all this expenditure, however, insigni
ficant it may be, under separate heads.

The 1954 Convention also recom
mended that the creation of an amor
tisation fund should be left open for 
the present Hie necessity for this am- 
tfrtlsation fund has become very urgent 
noW, because the total amount of capi
tal at charge fot the railways is at the

order of nearly Rs. 1,600 crores. 
Apart from paying interest on this 
capital which is growing everyday, 
and apart from paying the contribution 
to th£ general revenues, very little is 
left for the development of the rail
ways. Therefore, a fond to clear these 
capital liabilities, the liabilities 
created by this capital-at-charge, 
should start some time or other. With
out this amortisation fund, ultimately 
the liabilities will accumulate so 
much that in a lean year it will be 
very difficult for the general revenues. 
Should there be a loss in the railways 
to the time of Rs. 50 to Rs. 60 crores 
this year, for example, it will be a 
terrible job for the general revenues 
to find that money and see that the 
railways work smoothly. Therefore, 
the necessity for an amortisation 
fund and also the revenue reserve 
fund, to cover these exigencies is 
very urgent, and at least the next 
Convention Committee, I hope, would 
be able to start some process which 
would create these two funds

Let us examine the state of affairs 
of the various funds created by the 
Convention Committee. Let me first 
take up the Depreciation Reserve 
Fund. I am sorry I have not been 
able to gather figures for years earlier 
than 1957-58, but just to illustrate 
my point and to strengthen the trend 
of my argument1, I might mention 
the figures of 1957-58 and the esti
mates for 1959-60. The Depreciation 
Reserve Fund stood at Rs. 103 crores 
in 1957-58, and at the end of 1959-60 
it will be reduced to Rs. 35 crores. 
At the rate at which withdrawals are 
being made from this fund, and at 
the rate at which accretions are being 
made to this fund, it is quite concei
vable that in I960, not to speak of 
any balance, there would be a large 
drawal from the general revenues to 
this fund itself.

This fund is supposed to be self- 
generating; it is supposed, according 
to the cbnceiitkm of the creators o f
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this fund, namely the Convention 
Committee, to be a permanent ode; 
it is supposed tQ generate all the fin
ances for all tyife depreciation of the 
railways and to meet the rtpairs, 
the maintenance and the general de
preciation in the fullest sense. But 
this will become^ non-existent after 
1961.

Wfytt will be the consequence of the 
complete depletion of this fund? The 
railways will have to go on, they will 
have to function efficiently; the Gov
ernment or the people of India will 
not be able to stand and look on when 
the railways are not able to go on 
smoothly. Therefore, whether this 
fund exists or not, the contributions 
from the community through the 
general revenues will have to go to 
this fund, and therefore the general 
revenues will suffer a great deal. So, 
the argument that the contribution to 
the general revenues is quite ade
quate now, or that it can even bear 
an increase, does not really have any 
substance because ultimately if this 
increased contribution results in
directly in the depletion of all these 
funds, that means the general reve
nues will in any case have to bear 
the bur Jen of the loss of the railways 
Therefore, I suggest that the contribu
tion of the railways to the general re
venues should be on such a scale that 
it does not impair the efficient func
tioning of the railways. That should 
be the only criterion for us to go by; 
otherwise, ultimately it is the general 
revenue that will have to suffer in 
any case.

Let us look also at the Development 
Fund. In 1957-58, the balance was 
Rs IS crores, and in 1958-59 there 
♦as no balance. Of course, even this 
year there is no balance. At the end 
of 1959-60 we shall have drawn nearly 
Rs. 20 stores by way of loan from the 
general revenues.

The scope at this Development Fund 
very much enlarged by the 1954 

Convention. This fund today will 
®*ve to undestake functions which 
Were not envisaged originally when it
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, was brought into being. Hus is the 

sony state of affairs in which this 
fund finds itself.

Again, take the Revenue Reserve 
Fund. Fortunately there was no 
necessity for the railway administra
tion to draw from this fund because 
dunng the past ten years it was a sort 
of book period for the railway, but 
the profits or the earnings of the rail
ways, of late, are showing a down
ward tendency for various reasons. 
Therefore, necessity of making some 
accretions to the Revenue Reserve 
Fund is also every much apparent Of 
course, there is nothing much to com
ment on the functioning of this fund 
because this fund is not functioning at 
all today. We are neither putting 
anything into it nor taking out any
thing from it. ,

To revert to the amortisation fund,
I may submit to the House that the 
1954 Convention specifically stated 
that this fund should wait for better 
days for its creation If we have to 
go on waiting for the creation of this 
fund, as I have already submitted 
to the House, the time will come 
when the capital-at-charge will ̂  so 
heavy on the railways that they will 
not be able to pay even one per cent 
or two per cent to the" general re
venues on the capital-at-charge. 
Therefore, the reduction of the capi
tal must be attempted from the yearly 
earnings of the railways. For that 
purpose, the amortisation fund is 
absolutely necessary So, when the 
next Convention Committee meets I 
am sure the railway administration 
will put very strongly before them the 
need for the creation of this fund.

In conclusion, I might particularly 
tell the hon. Minister that I personal
ly feel that the case of the railways 
has gone by default both in 1949 and' 
1954. I hope the same mistake'will 
not be repeated in 1980. The sound
ness of the functioning of the railway 
administration is important not only 
for the benefit of the community at 
large, not only for the benefit of the- 
railways, but also in order to see that
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the general revenues are not sub
jected to the strain of having to 
meet the various obligations of the 
railways. Therefore, I plead that 
the railways should be—strengthened 
further in order to prevent arijr fur
ther inroads into the general revenues.

Shri Harish Chandra Mathnr
(Pali): The hon. Minister of Railways, 
even while speaking on the budget 
discussions, had made it perfectly 
clear that he would come for a year’s 
extention in the present arrangement 
of things as they exist, and he has 
just repeated the same arguments in 
asking for a year’s extension.

I have no hesitation in conceding 
that they are very weighty reasons 
and we have no hesitation m extend
ing the time of the present conven
tion, because of the various consi
derations which will have to be borne 
in mind when we take stock of the 
whole position, but I wish to give a 
sort of warning here that this period 
which is now being given to the rail
way administration has got to be uti
lised to put its house itt'orcler and to 
do a lot of new thinking which is 
very necessary.

Let us examine the whole position 
from an absolutely layman’s view
point I quite agree that thefe should 
be separation of railway finance from 
general finance. The railways, which 
are our biggest undertaking in the 
public sector, must have separate 
finances, and must give a good 
account of themselves concerning how 
efficiently they are run and whit re; 
turn they are giving to the 'taxpayer’s 
money. I as a taxpayer and as a~ re
presentative of the taxpayer want to 
know from the Railway Administra
tion what return the general re
venues should expect. As a matter of 
fact, they do not pay any income tax: 
they do ’not pay any interest on the 
capital advanced to them. All that 

"they pay is a 4 per cent dividend. Is 
'that justified? We have been setting 
up now various corporations in the

public sector. So far the railways 
have been almost practically the only 
undertaking in the public sector. Now 
would the railways be justified in ask
ing tor a very different treatment 
from that meted out to other corpora
tions in the public Rector?

%
Sim Viswanatha Reddy: All over 

^he world, railways are functioning as 
public utility concerns.

Shri Naushlr Bharnoha: No. no.

Shri Harish Chandra Mathur: I will 
deal with that matter also. The con
vention has taken two aspects into 
consideration, to what extent the 
commercial outlook has to come jn 
and where the public utility aspect 
has got to come in, and what weight 
and what place has got to be assign
ed to it. I quite understand that the 
railways have got to discharge cer
tain responsibilities which other com
mercial enterprises may not have to, 
but in the present context, let us ask 
this question, whether a dividend of
4 per cent is a very fair return to the 
taxpayer. It has been argued by my 
hon. friend who preceded me that 
even this 4 per cent is 8 very high re
turn which has been forced upon the 
railways and it might break the eco
nomy of the railways and it might at 
a certain time become a source of 
stress and strain on the general re
venues, and therefore  ̂ the railways 
must very strongly present their case 
and come to certain arrangements 
through a certain convention whereby 
they have not to pay eventhis 4 per 
cent dividend. I do not at all agree 
with this sort of proposition. I ex
pect that the railways should pay a 
much better return to the general re
venues.

Now, we have got to examine whe
ther it is simply because of certain 
utility considerations that the railways 
have not been able to pay a better 
dividend or because the railways have 
not been properly run and properly 
administered. The railways are fak
ing passengers. Everyone knows how
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crowded the railways are and how 
travel condition* exist at the present 
moment While the railways are 
overcrowded, everybody who pays the 
full fare does'not get his full seat; 
some occupy half the seat to which 
they are entitled, and certain people 
cling to the carriages etc. and still 
pay the full fare. Still if the railways 
do not make a good income, I think 
there is something very wrong with 
the Railway Administration itself.

Then again, if you come to the 
transport side, which is a bigger re
venue-earning part at the Railway 
Administration, people are full of 
complaints. The railways have always 
been wanting to dominate in this 
matter; they have almost got a sort 
of monopolistic control over transport 
of goods. Where the question of road 
transport has come in, where there is 
an element of competition facing the 
railways, they have always tried to 
adopt and continue an imperialist 
policy. I know the Minister of Rail
ways is a strong man and a powerful 
person. 1 like strong men. But I do 
not think he should use his strength 
and power to support an imperialistic 
attitude which the railways have 
always been taking.

Shrl Jagjivan Ram: Never.

Dr. M. S. Aney (Nagpur): On a 
point of order. The motion before 
the House is for a limited purpose. Is 
a discussion on the Railway Adminis
tration aS a whole relevant now? Is 
that subject before the House now?

Mr. Deputy-Speaker: What they 
are paying to general revenues, what 
they should pay, whether it is really 
justified as compared to the invest
ment that we have made—all these 
are relevant factors so far as the con
vention and the rate are concerned.

Shri Harish Chandra Mathnr: What
* want to say is that the railways 
should utilise these two years to do
& little bold rethinking of the whole 
»&tter and try to see what is going 

be the future policy. Let us be
85 (Al) L.S.D.—5.
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prepared for the Convention Commit
tee which will come and which will 
also ask them all these questions 1 
am posing today. These questions 
will have to be given proper consi
deration at that time. If during these 
two years the railways go and make 
certain commitments of expenditure, 
it will be extremely difficult for them 
to go back upon those commitments. 
It will be extremely difficult for that 
Committee; the task of that Commit
tee will be rendered extremely diffi
cult. They may not be able to say: 
“You do this and do that now’. After 
all, we are as much interested in the 
railways as the Railway Minister him
self is. It is wrong to thinR for one 
moment that we want to criticise the 
railways as some separate body. After 
all, we are as much interested in the 
the taxpayer’s money which Tiffs been 
invested in this undertaking as any
one else. It is the greatest national 
asset we have got. We are definitely 
keen and anxious to see to it that the 
railways do a little bit of bold think
ing and try to evolve a policy for 
themselves, try to visualise what is 
happening all over the world, try to 
understand how road transport is 
coming up and what their position is 
going to be. They cannot through 
only artificial manipulations continue 
to occupy a certain position. They 
cannot continue to have that attitude. 
That attitude was permitted during a 
certain regime during the last cen
tury when the foreigners who were 
here had their vested interest in the 
railways. Now our interest in the 
railways is the same as in road trans
port; our interest in the evolution of 
a transport policy is just the same. I 
do not see any difference between the 
Minister of Railways and Minister of 
Transport. As a matter of fact, I 
have a greater interest In the rail
ways. But we should view the ques
tion of railways and general transport 
from the same point of view.

The railways will have to take into 
consideration during these two years 
what is going to be their future policy, 
what problems are being posed before 
them, what problems they will have
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to face. They will have to give a 
much better account of themselves. So 
instead of making any further com* 
mitments now, they must do a little 
bit of introspection and try to under
stand what problems they are going to 
face. It is much better that they 
understand these problems now, dur
ing these two years before the new 
Convention Committee comes into 
existence.

Speaking on this very convention, 
a distinguished Member of this House, 
who was Chairman of the Public 
Accounts Committee, had given a de
finite warning even at that time that 
the railways must develop a commer
cial outlook. When my hon. friend 
pointed out to me that the railways 
were also a utility service, I could 
quite ■ understand it. But the hon. 
Member who was Chairman of the 
Public Accounts Committee for a 
number of years had, I think, a better 
understanding of the working of the 
railways. If I may only repeat his 
words, he said that there must be 
efficiency and commercial practice in 
the railways. Then he pointed his 
finger at the railways for doing some
thing which was not acceptable. He 
said that they were earning ‘big’ 
money and concealing it in revenue 
expenditure instead of in capital ex
penditure.

It is for putting these considera
tions before the House that I wanted 
to take part in this debate. I am 
very glad that we are now having a 
Committee which is going to be set 
up to evolve a national transport 
policy. Besides what has been stated 
here as the reasons for this Conven
tion Committee to be set up after a 
year, I consider the appointment of 
that particular Committee to be a 
very important factor and that is an 
additional reason why we should give 
a little more time to the railways to 
we what transport policy is evolved, 
and how the Railways fit in in that 
transport policy and what role is as
signed to them and what role they
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hjave got to play. It should be clearly 
understood that the taxpayer definite
ly expects a much better return from 
ttie Railways, that the tax-payer ex
pects that the railways will be run in 
a commercial manner, in a very effi
cient manner, that the expenditure 
Will not be permitted to nse as it is 
rising at the present moment, that a 
a£nse of feeling is inculcated in the 
Railway Administration that they 
have got to face certain very impor
tant problems, that the country now 
expects something different and that 
tpey would not be permitted to adopt 
tjie same attitude which they have 
^een adopting all the time.

The Railway Minister himself has 
given all the figures We quite appre
ciate this pamphlet which has been 
distributed. I will not go on recapi
tulating the figures which have been 
placed in our hands. I quite appre
ciate that the Railways have started 
paying better returns. But, we are 
i»ot satisfied with the returns. I wish 
the Railway Minister reconsiders the 
^hol<* position and takes note of the 
problems that are going to be posed 
pefore the Railways. I definitely ex
pect him not to consider them in a 
(jompartmental manner As he is the 
pead of the Railway Administration, 
i  expect that he will bring about a 
^rider and a broader outlook in this 
inatter and will try to assign to the 
Railways their proper functions and 
gee that they give a much better re
turn. I am not going into the de
tails.

Shrl Naushir Bharucha: Mr..
Peputy-Speaker, Sir, I am not quite 
convinced by the reasons which my 
pon friend, the Railway Minister has 
assigned for pushing back the consi
deration of the question of Railway 
Convention by one year. He adduced 
three reasons.

First, he says that by the end of 
another year, we shall, know pre
cisely the size of the Third Five 
year Plan with regard to Railway
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expansion. Secondly, we will also 
know the Pay Commission’s Report 
and, consequently, our liability in the 
matter of operational costs. And, 
thirdly, we shall better appreciate 
the trends of the new scale of rail
way freights which we initiated some 
time back in 1958.

All these three arguments have no 
logical basis for this reason. It is true 
that the size of the Plan may be 
known. It may be big; it may be 
small. But, what does the Railway 
Convention Committee do? It decides 
-on principles. It does not decide upon 
the size of the Railways Contribu
tion. If it were deciding upon the 
rate of return which shall be a parti
cular percentage of the capital-at- 
charge, then it is immaterial what 
the capital-at-charge is, whether it is 
Rs. 1000 crores or whether it is Rs. 
2000 crores. If it is less, the total con
tribution would be less. Where does 
the size of the Plan come in? I do 
not understand.

Secondly, it has been said that the 
Pay Commission’s Report will be 
available so that we shall know our 
liability. I am asking the hon. Minis
ter—Can he forcast what will be the 
trend of prices in future so far as 
stores maintenance costs are concern
ed, the prices of repairs and parts 
and other things? He cannot forecast 
that. Even if prices of material can
not be forecast, still, he will appoint 
a Convention Committee. Why should 
he not do it when the prices of labour 
are not known? After all, these things 
■do not materially influence the deci
sions of the Convention Committee. 
They may help some way or other. 
The Convention Committee lays down 
the principles; it .does not lay down 
the quantum—that this must be the 
quantum, payable by Railways.

Thirdly, the trend of railway 
freight will be better known. Surely. 
But I am not sure whether we will 
not go in for a further revision of 
freight rates. We may want to in
crease them. Then, will he say, let us
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wait another year to know the trends 
of that? Therefore, these are things 
which we have got to take in the 
stride. I am not satisfied though I 
may like the persuasive way in which 
he puts forward his arguments. It is‘ 
very difficult to be convinced. (Inter
ruptions) . I am not going to agree.

The point to be remembered is 
that we do not straightaway appoint 
a Convention Committee—that has to 
be at the appropriate stage—and, 
therefore, an ad hoc committee has to 
be appointed. And, if the ad hoe 
committee is going to collect material, 
sufficiently comprehensive in nature, 
it niust have sufficient time for it. 
Ancf, 1  am of the opinion that the 
work of the ad hoc committee would 
last at least 6 to 9 months if it is 
really going to collect information of 
value to be placed before the Conven
tion Committee.

Therefore, I should have thought 
that at least action would have been 
tak^n for the appointment of an 
od Hoc preparatory committee to col
lect the necessary data and material.

I am very sorry to say that ever 
since 1 entered this House,' the out
standing impression in my mind has 
beeii that the Railway finances have 
beeii left in a very sorry state. No
body has applied any thought to it  
I propose to consider very briefly, 
without frightening the Chair about 
the time I am going to take, the 
following matters, namely, the contri
bution of Railways to general re
venues, the percentage of such con
tribution which will be linked up with 
the capital-at-charge, the capital 
structure, the allocation to depreda
tion fund, the principles governing 
such allocation, the structure and 
purposes of the development fund, the 
revenue reserve and its purpose, the 
rate of return on new lines, the loss 
on the strategic lines and finally the 
question of amortisation.

I shall consider them briefly. Sir, 
one big thing which the Railway Con
vention Committee of 19H for « * -



13807 Resolution re: APRIL 28. 1989 Recommendation* 13808
0/ Railway Convention

Committee
[Shri Naushir Bharaeha] 

sons best known to the committee 
then, did not consider was the settle
ment of the principle to which my 
hon. friend Shri Mathur referred, 
namely, on what basis are we going 
to settle the principles governing the 
finances of the Railways—whether it 
is on the basis that it is a commer
cial body or whether it is to be re
garded as a public utility concern 
which will render service to the 
public without having any return.

So far as the committee Is concern
ed, it has disposed of this point by 
saying that they regard it both as a 
commercial concern and as a public 
utility concern. Sir, my respectful 
submission is that the two concepts 
are largely mutually exclusive. We 
must first have a very clear indica
tion, a very clear idea in our mind as 
to what we mean by a commercial 
body and what we mean by a public 
utili y concern The basic difference 
lies in the fact that in a commercial 
concern they must pay the income- 
tax. They must not be entitled to 
special or low rates of interest such 
as the Government gives to the Rail
ways. They must not only pay divi
dend but they must also pay interest 
and the interest must be at the pre
vailing market rate; and the credit of 
the State must not be pledged for 
raising the money necessary for run
ning the Railways. If you regard it 
in that light, then you say that it is 
run on a commercial basis.

The concept of public utility con
cern is that the State recognises, that 
certain services which must be ren
dered to the nation at large, and 
therefore, it affords some preferential 
treatment to the public utility con
cern. It may give much relief by 
pledging the State’s credit for raising 
the moneys as is done in England in 
the case of electricity. The State 
pledges its crecLit or it may give addi
tional benefits in the shape of licences 
or even lower rates of interest and 
so forth.

A public utility concern does not 
Conceive that it must not pay income- 
tax or other things. It is wrong idea*. 
A public utility concern may be re
quired to pay income-tax; it may be 
Required to set aside certain fund* 
fend carry on its work in a business
like manner. All that it is entitled to 
do is to claim some sort of preferen
tial treatment because it cannot refuse 
to render service, though that service 
may be carried on at a loss.

Therefore, a very clear-cut distinc
tion exists. Until the basic decision 
is taken, all questions of formulating 
principles governing Railway finances 
have got no meaning. Therefore, my 
hon friend Shn Mathur was right when 
he said that we have got to be clear 
ftbout the position. It is the duty of 
the ad hoc committee to prepare the 
data from which the Convention Com
mittee can come to a conclusion that 
We may take one aspect of the matter 
Or the other I have got many more 
Opinions on this because I have 
Studied it and got a lot of literature 
On this subject But, unfortunately, I 
have no time and I shall proceed
Straight with the enumeration of the 
items with which we are immediately 
Concerned.

First is the question of the contri
bution of the Railways to the gene
ral revenues. I fully agree with my 
hon. friend, Shri Mathur, when he 
Said that the time is now past when 
the Railways can get special treat
ment. The Railways must stand on 
their own feet; they cannot claim 
*ny extra privilege. And, I was 
shocked when my hon. friend Mr. 
Reddy said that the Railways’ case 
has gone by default. My grievance 
is that the Railways have got more 
and more of the general revenues, 
ftnd it is high time that we complete
ly and radically alter the convention 
by which a miserable pittance in 
driblets is doled out by Railways 
to the general revenues in the name 
Of contribution to the general reve
nues. 4 per cent Interest, in the first 
blace, has been linked to capital ‘at
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charge. Why abould it be linked to 
the capital at charge? Why should 
it not be that the Railways must pay 
at the reasonable prevailing market 
rate of interest on all the capital 
that they raise9 Why should it be 
that the capital structure of the 
Railways should be dealt with as if 
on part of it it is mi titled for pre
ferential treatment and part of it 
must be on some other basis7

No There also, even assuming that 
railways are a public utility service 
and they are entitled to some sort of 
preferential treatment, they must fol
low some basic business principles, 
and I fully agree with my hon 
friend, Shn Mathur, that the Rail
ways must'not be specially treated 
and given extraordinary preferential 
treatment, but they must be put Qn 
a sort of competitive basis They must 
compete for the capital they require 
along with other not only govern
ment concerns but other private 
managed concerns also Supposing, 
for instance, there is a private owned 
railway as there is one, I think, m 
C P , does the Government give all 
this facility to that private owned 
railway7 How does it manage to 
earn profits7 Still its rates and fares 
are governed and controlled by us 
If private managed railways can do 
so, why should preferential treatment 
be given to railways m the public 
sector7 These are basic questions 
which require consideration, and to 
my mind an ad hoc committee could 
do this better

Coming to the question of deprecia
tion to which I have always refer
red, I am surprised that again the 
Railways Convention Committee has 
completely side-tracked the issue I 
do not know what transpired before 
the Committee I am sure the hon 
Railway Minister, I speak subject to 
correction, must have gone before the 
Committee and tried out his very 
persuasive tactics with great success

Shri Jagjivxn Bam: I was not in 
the Ministry at that time. I thank
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you for this compliment, which you 
deserve more than I.

Shri Naushir Bharnoha: I am sorry,
I am comparatively new But, Sir, 
Shri Lai Bahadur Shastri, I am told, 
is another very persuasive gentleman 
All that the Railway Convention 
Committee has done is that suppos
ing Rs 30 crores were asked they 
have said “All nght, take Rs 8 
crores and go”, just as you fix in
stalments in a small causes court 
where when the defendant pleads for 
instalments and the plaintiff says that 
no higher rate should be there the 
Judge says “Let it be Rs 5” Just 
like that the Committee has said 
"Take Rs 5 crores more" That is 
how the whole thmg has been done.

Sir, my submission is that this 
depreciation is a very important 
thing which requires to be carefully 
considered In the first place, the 
sum has been determined quite 
arbitrarily Inadequate depreciation 
completely camouflages the deficit 
position of Railways and gives us 
an illusory surplus The question 
of depreciation is important m that 
it involves considerations of facts of 
policy, of accounting matters, econo
mic?, engineering as well as law 
Upon the soundness of depreciation 
policy depends the integrity of in
vestments and capacity of the enter
prise to attract fresh capital on its 
own merits The question relating to 
backlog of accrued depreciation re
quires particular treatment I, there
fore, submit that the whole problem 
requires to be gone into carefully

What are the principles which the 
Convention has decided upon for 
depreciation7 Sir, there is one me
thod which is known as the *11110 of 
the thumb’ method, an absolutely 
arbitrary method That is the only 
principle on which the Convention 
has gone But there are better me
thods of setting aside depredation, 
such es the original cost basis—per
haps it is the most rational basis if 
coupled with creation of a rehabili
tation fund. Then there is also the
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replacement cost basis, a system of 
accounting depreciation which has 
come into vogue in some places. It 
has its difficulties, but, at the same 
time, in view of the very fast rising 
prices of rolling-stock and other 
stores, it is a system which requires 
very careful consideration. Then we 
have got the fair value basis or the 
present value basis, we have got the 
straight-line method which is based 
on the principle that it accepts cur
rent depreciation as operating cost,— 
it has got the advantages of simpli
city, avoidance of frequent revision of 
service life of assets and this is a 
principle which is widely followed 
but a method of depreciation account
ing which the Railway Convention 
Committee has not even thought of— 
then we have got the sinking fund 
method, tfie annuity method and the 
renewal method. There is one more 
method which is known as the retire
ment expenses method which is very 
popular with the Railways. Why? 
Because it is based on the theory 
that there should be no depreciation 
set aside, if you maintain assets in a 
healthy condition, in efficient and 
serviceable condition, in that case de
preciation need not be set aside. Sir, 
I was reading about it. In America 
there have been several cases of 
public utilities where the Supreme 
Court has been inclined to give in 
to this method of depreciation 
accounting, and I am of the view 
that it is now high time that we 
should settle on some principle. I 
am not in a position here to make a 
ready recommendation and say that 
this or that method must be adopted. 
Even all those methods or any one 
of these methods may not be useful 
and a combination of some methods 
may be useful. I am provisionally of 
the opinion that the method of origi
nal cost coupled with rehabilitation 
fund might be the best method to be 
•m ployed for setting aside deprecia
tion.

80 far as amortisation is concern
ed, I am completely against it  As 
applied to depreciation accounting,

amortisation is a method of charging 
capital cost of assets to operating ex
penses after the service life of assets 
has been terminated. Resort to amor
tisation is usually forced by inade
quacy of depreciation reserve to 
carry costs of retirement of assets. 
Amortisation can only be justified on 
account of premature retirement o f 
assets as may occur in the case of 
electrical undertakings, where on 
account of sudden changes or scienti
fic advancement your plant and 
machinery all of a sudden becomes 
useless having to be retired prema
turely, and you have not had suffi
cient time to set aside proper depre
ciation for that purpose. If you are 
taken unaware*, in such cases amor
tisation is a policy which can be 
adopted properly. But for the Rail
ways to claim that they want an 
amortisation fund is something where 
I would ask, what is the justification 
for it. The hon. Railway Minister 
will have to make out a very strong 
case, at least to convince me if I 
ever happen to be on the Convention 
Committee, before an amortisation 
fund can be granted.

Sir, may I point out, why it is that 
the Railways want amortisation? It 
is because m the past there was reck
less expenditure, over-capitalisation, 
and after that they come and say 
that they have not set aside proper 
depreciation. They know that roll
ing-stock has got to be kept in good 
condition, and they can’t keep on bor
rowing money even at reasonable 
rates from the Government ad infini
tum to replenish their assets. They 
have not set aside any adequate de
preciation. Therefore, they want to 
have another back-door method of 
rectifying their position.

Now I come to the question of 
Development Fund. I wonder why 
it is at all called a Development Fund. 
How is it going to develop anything 
when you have a minus balance of 
Rs. 22 crores? What is all that has 
been promised? The Railway Con
vention Committee has said that out
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of the Development Fund you can 
carry out amenities for all users of 
railways Minus Rs 22 crores is the 
balance, and all amenities to trans
port users are supposed to be carried 
out Judging by the amenities which 
the transport users get, I think the 
Development Fund is fulfilling its 
purpose Then, it says that all safety 
works on railways are also to be 
carried out out of this Judging by 
the number of accidents, safety is 
also being provided from this minus 
fund. I think time has come to con
sider frankly the whole thing, and 
the creation of a. Development Fund 
is not an issue which should be taken 
in isolation, but it has to be consider
ed m the general set-up of the whole 
problem

There is special treatment again on 
the question of new lines It is said 
that capital at charge on new lines 
should pay dividend at a lesser rate 
That is the recommendation Why 
should it pay at a lesser rate? On 
the top of that there is a five-year 
moratorium Why should there be a 
five-year moratorium9 Do not private 
enterprise people come in business 
and start paying dividends and other 
obligations without having any 
favourable treatment9 Do they have 
moratorium from the Government- 
five years no income-tax or deferred 
income-tax so that nothing need be 
paid7 Sir, the point is this I can 
understand if the railways make out a 
case if the Government ask them to 
extend lines into areas which are defi
nitely unprofitable Then they are 
entitled to some special treatment 
But when they themselves say that 
they are going to expand the railways 
and lay down new lines, they are 
presumed to know the results New 
lines are not given even to those 
areas which are ready for traffic 
From the very first day you will have 
ample amount of traffic, but even 
there they are not constructing new 
^nes because the Minister says he has 
not got sufficient money, sufficient 
capital. If this is the ease, and if even 
for such sections of Railways suffi-
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cient tnoney is not provided, I am 
sure that other new lines ought to 
pay their own way

Two small things more, and I have 
done The first point is about the 
strategic lines I am of the opinion 
that the defence budget must bear 
the entire cost both of laying down 
and maintaining strategic lines It is 
no part of the railways to keep on 
financing the expenditure on this 
account The defence department 
cannot camouflage the expenditure by 
showing the expenditure on account 
of defence on to the railways

The last reason why I oppose this 
measure—of course it will be passed 
and it cannot be helped—is because, 
every year, when this convention is 
extended, it deprives the general re
venues of its legitimate share and 
return on investment It helps to 
create a bigger backlog on deprecia
tion and equipment and it camou
flages the financial condition of the 
railways, and makes the setting right 
of the present irregular and unsatis
factory conditions far more difficult

I would, therefore, like the hon 
Minister of Railways to take imme
diate steps to set up an ad hoc pre
paratory committee and to have a 
convention committee as soon as 
possible, if he so desires, even with
in the time left at his disposal But 
in case it is not possible, at least he 
should give the assurance to the 
House that whatever the recommen
dations of the Railway Convention, 
they will be given effect to retros
pectively by one year

Shri N. R Mnnlsamy (Vellore): 
Mr Deputy-Speaker, Sir, I am not 
quite happy over the method of ask
ing for extension of time by one year 
or even two years They could have 
come much earlier and asked for the 
reduction With regard to the fixa
tion of dividends in respect of this 
convention, we are all aware of the 
history as to how this, convention was 
arrived at by separation of general 
revenues from the railway finance, 
because in those days we had to sup
plement the losses incurred by the
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companies, and the companies were 
having these railways more for de
fence purposes than for the purposes 
of travelling facilities. As days pas
sed on, they saw that there was no 
use m supplementing It because they 
had been expending money in a large 
way and not looking to the economy 
of working. The general revenues 
had to supplement the loss incurred 
by the railways and that was the 
reason why they were separated. We 
all know that history.

But after having had this separate 
convention from year to year, finally, 
in 1954, it was decided to have an
other five years. Now, the recommen- 

-dations of the Convention Committee 
expire in about a year, in the cur
rent year; at the time of the financial 
agreements a3 regards the separation 
of the revenues, the Committee had 
given proper thought as to the period 
during which this arrangement should 
hold. We are all aware that they 
had given very serious thought to 
that aspect. They said that no time 
or period would be extended beyond 
five years. They have said so in spe
cific terms. They felt that this period 
should not be longer than five years 
commencing from the year 1955. They 
had therefore given thought to the 
whole aspect of the matter.

But now, the hon. Railway Minis
ter has been able to convmce us in 
one aspect and that is, with a view 
to have it synchronised with the plan 
period it would be quite possible to 
have one more year so that we can 
have a better view of the situation. 
I can appreciate the point. But still, 
when the matter comes before the 
House, and when he asks us to give 
an extension of time by one more 
year, he must be able to convince us, 
giving a detailed review of the real 
working of the railway convention 
arrangements, and the real working 
of the railways. He has not done 
that, except in one flimsy argument 
which he mentioned, and that is, it is 
with a view to synchronise it with

the plan period—the second Five Year 
Plan. But nothing else'has been Mid 
in support of it  X am very sorry 
to say this is not the way of doing 
tilings. For instance, he should take 
this entire House of Parliament as a 
convention committee and taking it 
like that, he should convince the 
Members of the House as to the real 
working of the railways for the 
period of five years and give justifi
able rea>ons for an extension of the 
recommendations by one more year. 
He has not chosen to do that. He has 
only said that this extension is sought 
so as to synchronise it with the Five 
Year Plan.

Now, the Railway Board also have 
taken upon themselves the responsi
bility of looking into the economy or 
the economic working of the railways 
so that the earnings and the expen
diture could be kept in close watch, 
and of supplying not only to the 
House but to the public the details 
of the working of the railways. But 
they have not done it. What they 
have done is this In the general 
budget a resume of the entire work
ing was given and it was not with 
reference to the earnings as well as 
expenditure m the light in which the 
Convention Committee wanted to 
have.

Another aspect which I wish to 
bring before this House is this. Just 
as the previous speaker said, there 
should be an agency or a separate 
committee to go into the question on 
an ad hoc basis so that we can realise 
and know the real working of the 
railway convention and also know the 
dividend which could be fixed on a 
firm basis. The Railway Board has 
also said at one stage that it will be 
in a position, if proper time is given 
—five or six years beforehand—to 
give a clear conception of the stabi
lity of their finances and revenues in 
view of the development and also in 
view of the implementation of the 
second Five Year Plan'. They must 
be in a position to do it, but what 
have they actually done? They have 
not given us anything by way of
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data to make us understand and feel 
(that there is something on account of 
which a further extension of time 
may be given. They should be in a 
position to give such data 01 a firm 
feasis, on the basis of which we can 
change or modify the earlier con- 
-vention. Those data and details are 
-very much wanting.

We cannot go into the merits of 
the several recommendations given 
"by the previous convention. I quite 
agree that we have to consider only 
the mam question, and that is, whe
ther we should give one more year 
or not. But still we cannot forget 
the details of certain of the recom
mendations which the previous com
mittee had given.

In this connection, I may be per
mitted to say a few words with re
gard to the Development Fund. The 
Development Fund, as per the pre
vious convention, was able to enlarge 
its scope and content so as to include 
all types of amenities for the users 
of railways. If I understand it 
aright, the amenities were not only 
intended for the users, but also for 
other purposes, such as goods, having 
more platforms, for loading or un
loading, for having sheds for the 
commercial classes and also living 
quarters for the Class III and Class
IV staff. Several other amenities 
were also brought under the category 
of the Development Fund In this 
respect, we have to consider one as
pect, and that is, the quarters that 
have been constructed for the Class
IV staff and also Class III officers 
The quarters are such that the ame
nities are not commensurate with the 
money they have to pay by way of 
rent The amenities of a man occupy
ing a particular portion of a particu
lar building or structure must be 
commensurate with the amount that 
he pays. I am surprised to see—it 
has been brought to my notice—that 
the rents that'are collected from the 
persons who occupy these quarters 
are not commensurate with the ame
nities they need, and are not consist-
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ent with the facilities desired. They 
are not happy. Therefore, I would 
request the hon. Railway Minister to 
look into this aspect and see that the 
rents they pay are commensurate 
with the comfort they get by occupy
ing those quarters.

The other point which I wish to 
bring home to this House is with 
regard to the safety of travel. Even 
this morning, this question was 
brought to the notice of the House. 
There is not much safety when travel
ling in the night, especially when 
passengers sleep, and especially m 
regard to women pas engers. I know 
of a case seven or eight years ago, 
when even during day-time, people 
used to pull the chain and stop the 
tram and make a raid on the pass
engers. Sometimes, they even man
handled the ladies. So, worse things 
can happen when the women travel 
alone So, there must be some guards 
to watch over the lone pa~sengers. I 
do not know how some people get 
scent of some individual travelling m 
a particular compartment of a parti
cular tram Some people attack the 
lone passenger and they take the 
law into their own hands. Even the 
passengers who are sitting in the noxt 
compartment or in the next coach do 
not come forward and render help, 
lest they should also be manhandled. 
The people who raid sometimes come 
with arms and certain other things. 
So, the travellers are not able to 
safeguard their own position. Even 
this morning, there was a question in 
my name, along with others, on this 
subject. I feel that there should be 
some sort of armed police at least 
so far as the comportments which 
are earmarked for the ladies. I know 
of certain cases where there is no 
safety for them. If the ladies know 
that there is an armed guard for them 
certainly they will have complete 
rest while travelling. Even a small 
tampering here and there while as
leep is enough to disturb them and 
male a them afraid that possibly some
thing may happen to them. So, to 
avoid all these difficulties, it is better
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to put some guards Of course, it 
may look very odd for a huge public 
utility concern like the railways to 
have armed police for every com
partment which is earmarked for 
ladies, and it may not be possible or 
even feasible I understand the diffi
culty, but at any rate, at least in 
some important trains, if such a sys
tem of having guards is introduced it 
will be some sort of check or arrest 
as regards the propensities of these 
criminals and they will be curtailed. 
That is the reason why I say there 
should be this arrangement 
14 hrs.

The other thing I want to refer to 
is about the amortisation scheme 1 
eould not make out what it was, but 
I could make out only this much 
that from the recommendation,
I find that the time is not ripe enough 
to introduce that scheme But really 
if it was not ripe time, at least at 
the time of asking for extension of 
time, the Railway Minister must be 
m a position to tell us, “It is not 
possible now to do it, we will be able 
to do it after the expiry of one year 
This is the progress so far made as 
regards this aspect” He is not able 
to tell us at least one aspect of every 
recommendation that has befen made, 
He must be able to give us the up to- 
date position of all these recom
mendations If he was not able to do 
it then, I would request him to 
indicate in his reply what is the real 
position of the amortization scheme, 
as was recommended by the com
mittee I would request him to give 
some thought to it and give a suitable 
and cogent reply.

There is one other point with regard 
to the loss, which is supposed to be 
very insignificant, on the working of 
the strategic lines It may be very 
insignificant compared to the huge
ness of the country and the vast area 
we have to defend But what is the 
real position as regards the strategic 
and non-strategic lines today It may 
be significant or insignificant and it 
may be that the loss is not going to 
•fleet the railways m the long ran.

But even as regards that, he must be 
able to post us with the latest facte 
as regards the loss that we are 
incurring both on strategic and non- 
strategic lines Though the Railway 
Board was pertinent in saying that 
these are aspects which are not to be 
taken care of. because the loss that 
we incur in respect of this is very 
msigificant compared to the safety of 
our country, it may be all right, but 
yet, I would ask, ^rhat is the real 
position

Then I want to say a few words 
about new lines The expenditure on 
new lines is debited to the capital 
from the very beginning There are 
certain new lines which are remune
rative and some new lines which are 
unremunerative There are certain 
lines which may be unremunerative 
to start with, but which in the long 
run would be remunerative There 
are certain new lines which must be 
regarded not altogether as new lines, 
but as lines which are intended only 
to increase the operational efficiency 
Supposing, for instance, in a parti
cular line there is a branch line of 3 
or 4 miles Instead of running a 
branch line all through the >ear and 
thereby incurring expenditure, it 
would be better to eliminate the 
branch line and connect it with the 
mam line, so that what was a branch 
line would automatically become a 
part of the main line Thereby you 
will be increasing the operational 
efficiency, it need not be debited to 
the capital or anything of that krnd̂

The way in which I put forth this 
case is not with reference to any 
particular locality, though I have got 
in mind one particular line. 
As a policy I say that 
instead of having small branch line* 
of 3 or 4 mUes. every time having a 
separate staff, separate engine driver 
both day and night, in the long run 
it would be to the advantage of the 
administration to eliminate the branch 
lines because what is eliminated now 
would become the mam line So, it 
would be useful- I am saying it in 
general terms applicable to the whole 
Of India, though I have got a parti-
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rular line in mind, which I have been 
insisting. It u  not nght for me to 
lay that; it would look very shabby, 
w if I have something in my view 
ind that is why I am saying it

Shri Jagjlvan Bam: But you have 
lomething in view.

Shri N. B. Munlaamy: Yes, I have 
got something m view, but I do not 
want to say that

Mr. Depnty-Speaker: The hon. 
Member is saving that he does not 
want to say it, but he is saying that

Shri N. B. Mnnlsamy: I am saying
it in the interest of the whole coun
try, not only for one line, but for the 
whole country. There are several 
such small lines of 3 or 4 miles on 
which shuttle trains are running 
They cannot be regarded as new lines; 
they must be regarded as lines 
intended for increasing the operation
al efficiency I am only speaking on 
that higher plane and not on a lower 
plane, though I can cite that instance 
I shall not dwell on that point further, 
but I hope he will certainly give some 
thought to it, as to whether this policy 
should not be adopted in the whole of 
India

As regards of the safety of passen
gers, I hope the hon Minister 
will give some thought to it and see 
that things are done properly so as to 
alleviate the fear of lone passengers, 
mostly ladies, who travel long 
distances. I am not talking about 
short distances, boarding the tram at
7 and arriving at the distination at 10 
m the morning. In day time, the 
fear is less. I am only speaking about 
night time Even during day time, 
he must have come across several 
atrocities taking place. But when 
they are doing it in open light, what 
else can be done? When people can 
defy the Sun and the Moon, what is 
to be done? I am only concerned 
with night time and I hope he will 
give some thought 'to it and see that 
this fear is alleviated.

I need not go into the other aspect, 
because it will be going into details, 
which may not be quite relevant at 
this juncture While asking for exten
sion of time, the hon. Railway Minis
ter must be able to give us in a 
convincing way all the up-to-date 
points on all aspects which have been 
taken up by the Railway Convention 
Committee On the whole, I have 
ultimately to support this extension, 
with these observations.

inrfk’ 4̂+ î<ji SRxflW vTPT
A ip w  % 1 $  jt jh
* t fiprr rt ^  jrstt g fa
$  iTFffiT 5 fa ^
JTf 5PTI# *
vrrip ft  f a  fa c H T  tf'reT «r£

FTC cgire 5  fq^TT vfrr 
fa^Tt 3UTCT ffaT I #  *n*raT g fa  

W f*«M Sffcf & 5PTRT 5fT
1 snr

^  | srfa> | 1 w j
*1̂  ^ fa  ^  T̂̂ rr
fa^rr w it  sntf smtur v k  fa r̂-fa r̂ 
fo z r  ?  faTT 'SfR’IT *rk
JRT-WT »Pk-^T
fcrsnrc ^  % srW  srrij m fa^t

% HPT# SKt 
^ 9V 4 o t w  g fa  ̂  v t f

^  $ fa  *5  «Ft$ ̂  urerarj
+ <̂0 % W H  W  W  

fsreft fa  ar? fatft tfa; p5?r
TT *15^  ffa I % T̂TOcTT g fa
fatft js e t  r ftit  <rc

| fa  ^  «r*rfa
IT# I

WEzm fW f #
JTfl >n: faMK mm  fatf eft
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dt tfrrr q*3T $ ftr *5  ftsft
TC *W»H&W $RT f t  T O  % faro;

w w  $  v tt* ^  
*T5nf w  a frtrr *rs% »ra jT  ^  |  
ft? ftrarft s T O T d  ^?rtir ^ f r  t  
*n r fff  flpiT antf aTft> ^  *ft  v t v * t # w  
% 1 ^  t o *  ^  srp  smrr ^ncnr 
■?ft n^l ^  'M'ii j h  ft ir t  v t  mi if

T̂T ’ TTfflT g ft? f̂t 4»l*»̂ l
151 ?rftaT ^  ^  | fa  w +n£w  

gry rft ?pt ^ sr# «pt
ftjJT  3TPT W tft>  3 *  O T  ?t a w  f f T T R ,  

f t f  W f  I  flt  T O  ^5T %  V o  * T t *  VK-
P w t^ ^ q fc T ? n ^ « T T f^ r t* i^ W  

% tft *f=r % i)H-ftn f
aft ft . aw  ?nanr < m  «N r qft * ^ t
% <ET?J»T ^ ’ST̂ 'Tff I<*<1 *t5T T7?h’ ^
tfr *  3 *  ?r ^  ^ r  | vtn t o  
^ r  % «(TfT *ft  ^f?r ?t srftr ^  f  art
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ft? ^T% ***** *  WN% t̂cft | |
^srsNr ^ h + h ^ w  ^  h%  *jt ^ r < i  ^ 
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Ŝt ir n r v ft  vs r^  ^rur sftr ^ r ^ r  ^ t  

vrm sft ?nfr w  m f t  |  a r* ft? ft?Ttf
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* ¥ $ t a r t  **ft w f t  *5 i n f e r  f t * f t  ^  
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f W t  1 *r *R  «rr? f *  t o * p ^ w  * t r t  
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^  * ? H r  ft 1 TOf^n? 
A 3TORIT g  f*F *T5 ?rth>T T T I
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«n? ^ R pt ;T̂ t ^ i
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IT W^T % %ft* W  !TT^ ^ T %  S P t f  ait 
J<wt< ^ T  sffWJT T$OT |  f C d t
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fapr ?fWt % ?  w srT I ,
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f t  *r<5t tfk  art* *  *ft ^rpt *$<* 
wtwt WT*r*$rfon i 
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3ft ^  V t  f ^ P T ^  ^  ft) W  t

| ^  mrSnrt vt vr? #
%  f^TT»«T^TW 9 X V TT ^  ?rraf 

qft r^ IT  % fntr nr* M - » 
# n ^ r  n f t  fw> r ^ « i i  ^ t  ti<^T< 

^  f f f  «»T ^  ^fNcft I  %  ^ t  f r
*T«rW T O R  T ^ I ^ 'JJiHal 

J JJ? W*TTT W it
I  3 R  ft? T ir w  ?RT JJfT TC  

gfpf A'ftiH tpF *(ld W » n f W T T  ^T^TT 
| . . . .  •

w « m  <q(t5W . » r t  ^ ft r  
q ^ ^ t | ? ? r s n # # ^ t ^ ^ P i T  i

^ \o  t ' w t r  R i^  : 4  <4mdi *rr ft*
•JH ^tV*T <11^ ^  ^  n N ^ i

g y ^ T  "̂l«nl •l^t 5m «TT I

3 W J  *)^<W , ^ T T  *PTT?PT T T  
^  st«p i» r  ^  ^ T T #  %  f?TTT w k  

^ p f ^ r f ^ r  h ^ ^ f ^ i ^ r x R r s r e ^ t  
|  xr»ft sft ?ispft v t  ^ rtt  »rar t t
=5f5(T̂  ^  ^ S V t  VT9fT «fl<J I

W f W  »ft faRT H ^ f t  %
*T 3H ^ H'flMI ?RPIT (

ŝp ^(*IT ?TPT ’ ft  % h « \  V t  VhT^T
^  t o t  aricrr t^ i 3ft h *t l$ .\%  %  

^  'd'llH M m ii *FT W  If  y W T  
^  5fra*ir «ftr ^  U 'sx ^ yrftsr | 
ft> HMH *Pt M *ll^ % f^ H  
^I|jj^ 1RRT ^t<JHT P W  ^ft *T I 

t^F VRT ^  ft> 1 P R  *4^1 
jj^spT T O T  <^I d t  ^ f t  T t  IvTT^ T T
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? * r c r  w *r f  w w t  ? t arr^nT 1 s r f  
«Pt * * t  q rc * * t  irsasT erftar «*#• $
ft? ?5T * M t  v t  qfwfc %  t o t  firar»it It , 
aft fa  *ra% ^ T  rRfaT I, TT 
v P r n m r  f w  arm  1

t t t o t t  t o  %  3? tt  aft < r m  f r a s  
*nr Tfr | ^  ftnsrat t o  *3ttt 1

fT??r % t ^ t  jft finrat 
«rc r̂rarft 1 ^  *  ^ r t  q?t f^r^ft sftr 
«r ^ R T  %  fa tfF T  * t  f i m t  I u p rc tsr#  
*m5T*r 'i  15m ^ f% >3% ijM'T ^f^pft v t 
^ v f H  q>T ^rarf ^  <ft

arn^TT H I  1» H  T H f S H  T  W H  W *TT 
sn f^ I 1 *rrs | fa? i?p ? o t  ^ r#  
* r * t  *r$t<w # w t  frqT n f
f lw w  f^mrr «n %  ^  fm rt mer 
cgrrf^r «F*farH % t o  % ^ m  1 
%fa>*T *T ^HpTT jj fa> <Tf § *iiO  <Kici 
* r  st̂ T jrf^r «T2rnrq- % *TSK * t
^id ^  TT d«+l MlPw Ttft̂ PT % 
•TTCT 15^  «ftT  fa> W ^ T T  J H M  I T  
^ S T T 'T R T  ( I ’^ i  inTFTT «iIh d l(+  % 
W g f r S *  f t  I A ^T^rTT f  ft?

*TTt ^Fjpt qnffanr v f  *rsrft 
f«p 5*rct <r̂ r mm  stsnrr #  ft  *?Rrr 
?W I ePTTCT ftrqr 3TTT fa  faptfT TTr<STT 
*nrsr <rc v » r  s N f  *t  ^ n r  i m  fr e *r  
v t  enfa tart ot *snrf *f«t ft  

i

J f t  f o r  *r*r? *  i j £  t ^ r  «r§<r
t o  jit?  fo r p ft  14  t o t t  

w r i t  aft sfirer g f a  ^r*ft m  <n vr 
f̂t ^  <Trrr ^rr t *  #  'r t w  ft r̂̂ ?rr 

|  i ? *r r* f5 j%  * q* ?rf ^ t ,  
ttgR: jftfr c r  « r*t  t  « f^<r 
w t  t 3 * « » t  c r ^  irgrnn »nir 
i f t  »Tff h t ^ j t  ^  ftp 5cra% v t f  ^ r m  

f t  TO?IT t  » ^ f o T J H R  * f t | R T
l i t  q n ftar ^  M r  f w r  an? v k  f«sr

^r tcv »rrfV ^  art < rfN f 3 ^  
<rtr 5« r ^ t w  ^  » n it  T t p r  < t r ,  ?ft 
jrr  ftrwm | ftr ^ it «roft m vr
V*ft JTft TO ^t I

3 i r e m  n ^ h p i < w  ?ft ^rara1 t o  
?ft i smft ?nftf? «ft i «rarar*(nr

5ft JTft «ft I

«fto *[sf t o

JTf t t  f*P *T? ^ft^T 
®trtt r̂ siitct »rrar *ftx ^rgSvsr 
frftr^r«f^, ^ ift^ t1 1
<BT *T5TT «Tf; ^ r

5?r Rmf^r ^ 4  JTf ^rprr j  
far ^?r# JTSTTsnr «pt ftres% jr t  ?tt5t
TT THT *4r4MI 5PTTqT 5TTT I
*J5T ?TT̂  % THT W  eft ?TH »T^t ^  I 
A ftfcHF fer^ft % it  Vfc 1 5TFT t̂ 

Wr̂ cTT g I *T̂ % T tfg V  fi«?^t 
«PT Pb'IWT ? ? «TR  «TT « k  «TT3T ^5 
W TT €t* tTMT % ifK  sftJT >PT for^PTT 
tr̂ p ^TTT Jft STHT |  I ^  STR t?Tf 
5TTRTT ?TK»ft spt fT  fbp* <K % «TT% 
JfTT JĴ T'HT t  TfT | I WT* ?fft 5Kf t̂
?n t spr f f ^  sprrar srr^ eft ^
ffJTffaT £ f«P T*F*T sp ^rt *TT «lf% «ft I 
« t « r  t? rt 5ft»ft % *Tf wm  ^  «pteft 
eft *§ 5T fir>« 5»r^t 3*rrsr ? sw »rtw  
^  srf%  fesftftr^nr fa r*  to t 3 tft
51TRT <jm*4 I W  ^W^ft I % <RT9RT
# 5̂T «PT ?rar5T ^Tft |  ft : ^o <prt»
*pr u  «Pd« m  firrr arr̂  i ^Pp?t t o  
* ? r f  *ttt?tjt w i m  t v r t  firsftfcrfoPT 
frsTT «r? ^  eft ^ R t  q»nm  f t  
ssp'tt t  wtftr 3*r qr ^rvt «rnr ^
^ T T ftim  «PTT t?T f JT^T5f«r \ oo
^m r finftfarfoH  «w  ^  fire; ^  ?ft T?npt 
h ? rt ^  « ir*  ^ tt  $m \ aft 
wnRift 3PTT?r tt*far vt ftift t  Wf
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«£ »ft 1 tft 5R5 ff  w  i  f r  
arfraT t t  srf «fir?Rrr i t  a w  

«n rc  fts ftfttfs r c  qn? v t  vprtct *? r a r  
«n $  1

fsr? ftniT w  s t w

*pr 1 w r a r R ^ r t ^ ^ ^ l T 5̂ ^ ! 1 
*n rc  f t a f t  ^ p t t  ? t  efr * r f  ^ n ^ r r
a m p r ^ «r htctt  |  f a  &  art
?rrpr fn tft t  ^ r ^ t  *w t  t

f t  3rrT*iT f a  ?nar aft ? r r ^  ^ r %  
iprrere =̂ tt ^ t | ^  «rtr snrt?
5TT^*ff *  *WT »R# | ,  ? H f  %  JJ?TTftr*ff 
*|ft c R ^ f  *  TOT <R# t  *r t r

^  *  W T  t  I mx * t $  O TSHt 
^ r  ?nr arr̂ ff ^ t  ^  «rt^ rr ^ r p T  
%?T5r srfTOT % ^ t  & P T T  5TT^TT t
?ft s s tft ?rrrT $ 1 eft ^  ^  
tf»nT?rr g f a  *r f  s p  a r^ ft |  f a  *ref®r 
^ t  STfPTT afTT I t?T# 5 f^ r^  % 'TTCT ^ET 
5TO afr VPfi? ffJT ^  &TTZT S^t g ift 
vft* 3r aft ^eftarr fof^wrT fl^ t 
^ r r  1

Shri Supakar (Sambalpur): Sir, one 
of the most fundamental problems of 
philosophy, which has not yet found 
any solution, is whether the tree came 
first or the seed came first. Now the 
hon. Railway Minister has stated that 
before the Third Five Year Plan takes 
shape, it is not desirable to have this 
Convention. On the other hand, I 
believe that the members of the Plan
ning Commission and most hon. Mem
bers of this House think that before 
the Third Five Year Plan takes shape 
we should have some picture of what 
the Third Five Year Plan is going to 
get out of the Railway finances. That 
is why, I believe that it is necessary 
and desirable that before a final 
picture of the Third Five Year Plan 
emerges this third Convention should 
finish its deliberations. It will be seen 
that the previous Conventions of the 
year 1954 and of the year 1949 were 
*0 synchronised that the First and
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Second Five Year Plans, as thev 
emerged, got certain definite ideas as to 
what they were going to get out of 
the Railway finances.

Now, so far as the second argument 
is concerned, the hon. Railway Minister 
stated that we have to wait for the 
decision of the Pay Commission 
and then only it will be desira
ble to set up this Convention. Several 
questions were asked in this House 
during this Session and also in the 
previous Session as to when the recom
mendations of the Pay Commission 
were going to be published and it was 
categorically stated that it is not going 
to be delayed beyond perhaps Jure 
of this year. I hope, I am correct 
so far as that statement is concerned 
and we hope that before long this 
report of the Pay Commission is gomg 
to be placed before this House. There
fore if this Convention is set up with
out further loss of time, we should be 
in a position to find out as to what 
its effect and impact would be on the 
Railway finances in the future.

So far as the Railway Freight 
Structure Committee’s Report is con
cerned, the hon. Minister stated that 
this Committee submitted its report 
in the year 1958 and we are yet to 
watch the result of the implementa
tion of the recommendations of this 
Committee. It should be possible for 
the Ministry to find out as to what 
would be the future trend of the 
income from Railway freights having 
regard to the development specially 
in the public sector and the develop
ments that are going to take place in 
the private sector also. It would be 
possible for the Ministry to have an 
idea bs to how the commerce is going 
to develop in the near future at least 
for the next five years and it should 
be possible to find out as to what 
would be the additional freight 
earnings for the next five years.

Therefore, the three main argu
ments that were advanced by the hon. 
Railway Minister to justify the post
ponement of the setting up of this
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Convention, I believe, have not much 
weight. I will not discuss the recom
mendations of the Railways Conven
tion Committee because that will not 
only be taking some time but in the 
present context of the discussion 
before this House a detailed discussion 
of the Convention would not be very 
much relevant. Therefore, I will skip 
over the details. But one thing I will 
observe and that is a problem which 
intrigues me at least so far as this 
year’s Railway finances are concern
ed.

Under the Convention, the Railways 
have to pay certain percentage of the 
capital at charge as dividend to the 
General Revenues. At the same time 
we find that this year and also in some 
previous years they took certain loans 
from the General Fund and that 
neutralises the benefit that the 
General Revenues is supposed to 
derive from the Railway finances. We 
should be in a position to know that 
the Railways definitely contribute a 
certain fund and they do not need 
further spoon-feeding from the 
General Revenues, specially when it 
is the responsibility of the General 
Revenues to open new lines and do 
the real development work of the 
Railways. It is most undesirable that 
the contribution that is made by the 
Railway revenues to the General 
Revenues by way of dividend should 
be thus neutralised.

I think it is not necessary for me to 
make any further comment on this.

Shri D. C. Shanna (Gurdaspur): 
Mr. Deputy-Speaker, at the very 
outset, I must say that the debate on 
the Resolution put forward by the 
Railway Minister has been highly 
educative, at least for me. I think the 
scope of the Resolution was very 
limited. But, we have covered the 
who’e ground of Railway finances, 
operation of Railways, and all the 
subjects allied with it. I do not see 
why we should have done it. But, I 
also do not see why we should not 
have done it. After all, Railway

finance Is one at the basic thing* 
which govern our relations with the 
Railways. Naturally, when this Con
vention comes up for discussion or 
extension, we have every right to go 
over the ground which some of my 
hon. friends have covered.

For instance, one hon. Member 
talked about the national transport 
policy. I would like there to be a 
national transport policy although I 
do not see any relevancy between the 
extension of the Convention and 
national transport policy. Like the 
Scientific policy Resolution, like the 
Industrial policy Resolution, we 
should also have a National transport 
policy Resolution and it should cover 
all means of transport that we have 
in this country, inland water trans
port, road transport, railway trans
port, etc. I welcome that. But, I do 
not understand how the Railway 
Minister could be held to blame 
because there is no national transoort 
policy adumbrated by our Govern
ment.

There is one item of discussion 
which has been taken up mightily: 
are the Railways a public utility or a 
commercial concern. A great deal has 
been said about it, I think, a lot o f 
hair-splitting has been made use of 
to decide this question. I think this 
question will never be decided— 
neither on the floor of this House, 
nor anywhere else. Because, it i» 
very difficult to say where the public 
utility aspect of the Railways ends 
and where the commercial concern 
aspect of the Railways begins. I can 
put it the other way round also, I 
believe that for having a correct 
perspective with regard to our Rail
ways, we should look upon them 
mainly, primarily and predominantly 
as a public utility concern, a public 
utility concern which we try to run, 
as far as possible, as much as possible, 
along commercial lines. But, I will 
submit very respectfully that the 
public utility aspect of the Railways 
overrides the commercial aspect I f  
that were not so, I  would think that'
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the Railway Minister would be well 
advised to dismantle at least a few 
thousand miles of lines in this coun
try I know there are so many rail
way lines in this country that have no 
commercial value Still, they are 
there That u because the Railway 
Ministry thinks that its primary con
cern is to supply this kind of service 
to the people of this country That is 
why those lines are there

Again, a strange distinction was
•ought to be made between rai’wav 
lines as such and strategic lirns I 
say this conception is a hang-over 
from the days of the British rule in 
this country They used to think m 
terms of strategic lines, strategic
areas martial races, non-martial 
races, and they introduced all these 
artificial divisions into our thinking I 
would submit very respectfully that 
so far as the defence of our country 
is concerned, every mile of railway 
line that exists in our country is of 
strategic importance Every inch of 
line that exists in this country has 
some defence value Therefore, it is 
no use saying that our Railway 
Ministry is running certain strategic 
lines and, therefore, it should go to 
the Defence Ministry for getting fin
ances for them If you do that, I 
think, m the first place, the whole 
conceotion is erroneous, and m the 
second place, it will be a case of rob- 
b>ng Peter to pay Paul I do not think 
that would be there I would say 
that the whole question of Railway 
finances will be reviewed after a year 
or so and the reasons given by the 
Railway Minister are perfectly cogent, 
realistic and practical

How can you determine the 
dividends of a concern unless you 
know the capital that that concern is 
going to use7 We are going to have 
the Third Five Year Plan and the 
capital of this concern will increase 
Therefore, the financial regulations 
which will govern it must be related 
to the capital that is going to be 
invested Unless you, know how much 
money is going to be invested, how 
can you determine the rate of 
®5 (Ai) L S D —«

dividend7 How can you determine 
the rate of the other things’  There
fore, we must wait for a year and 
know the size of the Plan for the 
Railways Then, we will be on a 
firmer ground, on a better ground to 
determine the rate of dividend

Again, the Railway Minister said 
thjt we should wait for the report of 
the Pay Commission He is perfectly 
right in that Because, the Railways 
are the biggest employers in India—I 
think I am saying something which 
is correct—so far as the public sector 
floes If there is any Ministry which 
is going to be affected by the report 
of the Pay Commission, it is the Rail
way Ministry I am not a prophet-̂ - 
I think the Pay Commission will try 
to step up the salaries of the people 
of certain grades—I do not know I 
think that is what is going to happen 
If that does not happen, there will be 
a tremendous amount of disappoint
ment in the country I do not think 
we are in *or an era of disappoint
ment so far as that goes The Pay 
Commission’* report wil] be published, 
and I think the salaries of certain 
grades of employees will be stepped 
up Unless the Railway Minister 
knows the pay bill which he is going 
to pay, how can he determine what 
rate of interest he should pay, what 
amount he should put into the 
amortisation fund or dividend or 
welfare fund7 That cannot be done, 
because the pay bill of the Railways 
is a very very big item in its expen
diture

I feel that the Railways are not a 
pawnbroker’s shop or a small grocer’s 
shop where you can judge the trends 
by looking at the receipts and 
expenditure, the inturn and outturn 
for a day The report of the Railway 
Freights Structure Committee was 
here Some of those recommenda
tions have been put mto effect We 
require some time to see in what way 
they are affecting the movement of 
goods, from one place to another, from 
one zone to another, from one region 
to another All these will have to be 
reviewed and scrutinised before we 
know whether the action that we have
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taken on that report u justified or not 
Who knows, the Railway Minuter may 
come some day and say, I want to 
lower the freight rates, he may come 
some day and say, I want to step up 
the freight rates

Living in this world of uncertainty, 
three big uncertainties, how can }ou 
have surety? You can't have surety 
of dividend whan you live in a three
fold world of uncertainty, uncertainty 
about the Planning Commission, 
uncertainty about the Pay Commis
sion and uncertainty about the Rail* 
way Freights Commission Therefore, 
I feel that, when the Railway Minister 
said that he wanted a little more time 
to arrive at a firm decision and he 
gave these reasons, he was very very 
logical Of course, logic is not 
always to be expected from the 
people m this world, but he was very 
logical in this case

Then, all kinds of issues have been 
raised here. And I tell you that I am 
more inclined to agree with my hon 
fnend Shri Viswanatha Reddy than 
with other persons Shri Viswanatha 
Reddy, of course, was very unduly 
passimistic, and naturally, he could 
not help being pessimistic because he 
had subjected the railway budget and 
the railway accounts of expenditure 
and income to a very careful scrutiny 
But I would say that when the Rail
way Convention comes up next time, 
after a year or so, we shall have to 
take a very balanced view of the 
whole thing, we shall have to make 
a balanced approach to the problem 
all along the line

For instance, I find from the sum
mary on the convention resolution 
of 1954 that there are certain things 
which have been left undecided For 
Instance I find that they did not take 
any decision with regard to the 
amortisation fund At the same time, 
they have also left so many loopholes 
to the whole financial arrangement 
Now, we want that these things should 
be gone into so far as the financial 
working of the railways themselves
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is concerned, and so far as the 
financial working of the railway* 
vis-a-vis the general revalues is 
concerned That cannot happen 
unless all the aspects of The railway 
finance are taken into account andfio 
aspect is sought to be ignored

I do not want to go into the ques
tion of the dividend I think it is 4 
per cent Some hon Members pay 
that it is very low, while my hon. 
fnend Shri Viswanatha Reddy say* 
that it u  very excessive I hope this 
will be gone into by the Railway 
Convention Committee very scienti
fically

But I could not understand one 
thing When an hon Member was 
talking about the depreciation fund, 
he imported into his discussion a great 
deal of text-book knowledge Though 
I myself am a teacher and I value 
text-books very much, and I am very 
fond of text-book knowledge, yet I 
believe that when you talk of these 
things, you cannot have an entirely 
academic, doctrinaire or dogmatic 
approach, in other words, you 
cannot have a text-book approach 
Therefore, so far as the depreciation 
fund is concerned, I would say that 
what is being done now is all right; 
and that is the commonsense 
approach

Shri Nanshir Bharucha: That is the 
rule of thumb apprgach

Shri D C. Bbarma: My hon friend
may call it the rule of thumb approch, 
but I call it the commonsense 
approach, and I tell you that the 
commonsense approach is much more 
valuable than any kind of text-bode 
approach

At the same time, I would say that 
something should be done so far as 
the amortisation fund is concerned. 
After all, we must build up these 
funds gradually and steadily, in order 
that the railway finances may not 
present as sorry a picture as my hen. 
friend Shri Viswanatha Reddy had 
painted.
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Now, X come to the development 
fond*. On this question of the deve
lopment fund, all kinds of things have 
been said; one hon. Member was 
talking about the safety of the 
passengers. Of course, safety is one 
of the problems; amenities are also 
another problem for us; then, the 
emoluments of the employees are 
another problem. All these problems 
are governed by the development 
fund. The development fund is a kind 
o f Santa Claus for the railways. It 
is a kind of fund which covers all the 
good things, and all the beneficant 
things which the railways can do. I 
wotiTd say that this development fund 
should present a much better picture 
than it is doing now.

So far as new lines are concerned, 
there are some persons who think 
that they should not be exempted. I 
do not know whether this exemption 
was originally suggested for only fiva 
years. I would say, looking at the 
whole thing from the point of view 
of the needs of our economic advance
ment, and looking at the needs of the 
Parliament and the legislatures and 
the public, that so far as the new 
lines are concerned, they should not 
be exempted only for five years but 
they should be exempted for fifteen 
years. I say this because our country 
cannot develop in terms of railways 
unless we apply this kind of rule to 
do these things.

Some hon. Members have said that 
the railways are a monopolistic con
cern; in other words, the railways 
are a kind of concern in which there 
is no competition. I doubt it. The 
railways are having a very big com
petition from road transport. Only 
just now, my hon. friend Ch. Ranbir 
Singh has referred to one aspect of 
that competition. The railways are 
facing competition from other means 
of transport also. Therefore, to say 
that the railways are a kind of mono
poly and that they are enjoying a 
kind of non-competitive status or that 
they are having a aepcial treatment 
w that they are having the spoilt 
child treatment, looks beautiful, but

I should say, these statements do not 
have much substance in them. They 
are beautiful phrases, but they lack 
the kind of substance that they 
should have.
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1 would therefore, say that when the 
Railway Convention Committee come* 
into being next year, it should not 
leave anything in the air, as it did 
last time; it should give us an overall 
picture of all the aspects of the rail
way finances and railway develop- 
meti; it should see to it that certain 
things are not left to the future. The 
railways should not depend too much 
on the future, and the Railway Con
vention should not depend on the 
future: it should take into account the 
circumstances {hat exist and the 
conditions that exist, and after having 
taken them into account, the conven
tion should give us a very firm and 
bold policy about these things.

Therefore, I support the resolution 
which has been brought forward by 
my hon. friend the Railway Minister, 
and I am sure all of us have support
ed it; even my hon. friend who came 
to scoff at this resolution—if I can use 
that expression—afterwards prayed 
for it, because he also paid a great 
deal of compliment to the persuasive 
power of the Railway Minister. The 
persuasive power of the Railway 
Minister is all-embracing; it embraces 
me, and it embraces the Members of 
the Opposition also; it covers all of 
us. I hope that this persuasive power 
will also work in such a way that the 
railways have better finances, better 
operational efficiency, better admini
strative efficiency, greater amenities 
and better type of safety. I hope the 
persuasive power will work in all 
these directions.

Shrl Jaganatha Rao (Koraput): My
hon. friend Shri Naushir Bharucha 
had appreciation for the persuasive 
power of the hon. Minister, but in the 
same breath he said that there was 
no logic in the arguments advanced 
by the hon. Minister. I fell to aor. 
how his appreciation was attraeMT-
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If there was no logic in the arguments 
advanced. The three arguments 
advanced by the hon. Minister are 
that the size of the Third Plan is not 
yet known, the Pay Commission's 
recommendations are yet to be known, 
and the working of the new freights 
introduced has also to be seen before 
we can fix (upon any particular data 
as to the dividend that the railways 
have to pay to the general revenues

My hon. friend Shri Naushir 
Bharucha said that the Convention 
would only lay down Certain princi
ples, but how are the principles to be 
laid down unless there are a given 
set of facts? The Convention Com
mittee has to come to a certain deci
sion as to the rate of dividend that the 
railway finances have to pay to the 
general revenues, but that can be 
done only if the Committee is possess
ed of certain facts It should know 
the outlay of the railways in the 
Third Plan, the working expenses and 
the income the railways can fetch 
both from passenger and goods traffic 
Therefore, the hon. Minister is right
ly justified in asking for an extension 
Of this Convention for a period of one 
year

My hon. friend Shri Munisamy also 
said that the reasons advanced were 
flimsy, if I heard him correctly. 
He also said that the 
hon Minister should have 
come forward with a detailed report 
as to the forking of the railways. 
Less than two months back, we had 
the discussion on the Railway Budget, 
and every hon Member had an 
occasion to speak on that I do not 
see further reason why the hon Min
ister should trouble us again with the

• detailed working of the railways. So, 
it is not correct to say that there is 
no principle or logic in asking for an 
extension of this Convention.

Other hon Members have been 
rather discursive wh le speaking on 
this Resolution Nevertheless, I would 
like to answer some of the points.
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My hon. friend Shn Hansh Chandra 
Mathur said something about the func- 
turning of the railways. I do not mean 
to say that the railway administrat'on 
or the functioning of the railways is 
very perfect Of course, there is 
scope for improvement but neverthe
less r am proud of the achievements 
of the railways m recent years.

My hon friend, Shn Mathur, said 
that the railways were operating more 
or less as a monopolistic concern. I 
fail to see where the monopoly is. 
The hon Minister is a member of the 
Cabinet. The policies of the Govern
ment of India are laid down, discussed 
and formulated and he, as a member 
in charge of this portfolio, has to be- 
a party to those decisions, and he can
not function independently of the 
Government He is a member of the 
Government

For instance, the Finance Minister 
imposed a duty on coal and also sales 
tax on it in 1957 and the hon. Railway 
Minister had to agree to that and the 
working expenses of the railways have 
gone up So, to say that the railways 
are enjoying a monepolistic position 
or a favoured treatment from the Gov
ernment is. I am afraid, not a correct 
statement of facts

Secondly, my hon. fnend, Shn 
Mathur, said that the railways wera 
functioning as a monopolistic concern 
m the matter of transport He has 
failed to appreciate the position that 
in recent years there has been an 
unhealthy competition between the 
railways and road transport Between 
1954 and 1956 there has been an 
increase of about 14 per cent, in road 
transport. In areas like Bombay, Surat 
and Ahmedabad road transport has 
increased by about 70 per cent, and 
the freight earned by the transport 
owners is about Rs 1 cjrore in a year.
I do not grudge that, but m a planned 
economy, we have to see that every 
mode of transport is best utilised for 
the benefit rf th> nation. If th re if 
an abnormal increase in road trana- 
port, there is duplication of transport
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Either it goes waste or it naturally 
encroaches on the other mode of 
transport We have to see that there 
is a clear-cut policy regarding road- 
rail coordination. This fact has also 
to be decided before the next Con
vention applies its mind to this task.

The 19S4 Convention Committee also 
did discuss the question whether the 
railways should be treated as a purely 
public utility concern or as a commer
cial concern. They dearly stated that 
a balance had to be struck between 
these two aspects, and they worked 
out the dividend at four per cent. Hie 
dividend may appear to be very 
small, but what is the revenue the 
tai.lvra.y& have been, giving to the gene
ral revenues from 1954?

In 1953-54, the contribution to the 
general revenues was about Rs. 36 
crores and it rose to Rs. 54 crores in 
19S9-60. So, we see a progressive 
increase in the contribution from rail
way finances to the general revenues, 
and see that there is stability. This 
Convention has to be extended, accord
ing to me, permanently. Of course, 
once in five years, it has to be 
reviewed.

In all progressive countries like 
Japan, U.K., etc., the railway finances 
are kept separately, though the 
policies are formulated by the Gov
ernment. This is a very healthy pro
vision both in the interests of the 
general revenues and the railway*.

We criticise this policy of the rail
ways, and at the same time we want 
new lines. The railways at present 
have 35,000 running miles, and every 
year we clamour for new lines. Every 
part of the country has to be opened 
up. So, when we want the amenities, 
certainly we should view the railways 
more as a utility concern than as a 
commercial concern. In a commercial 
concern, the whole object is profit, but 
in railways utility is more important 
than the profit that the nation would 
get, though incidentally profit is also 
being derived.

fAy hon. friend, Shri Muni«unr, Bald 
th#t the 1954 Convention Committee 
never wanted the convention to be 
exfended beyond five years. But in 
paragraph 31, page 18 of their report, 
th£ Committee have clearly said:

"The Committee hope that at 
the end of this period, it should 
pe possible for the railways to 
rnake a fairly stable forecast of 
their revenue position in the light 
<*l the expansion of their activi
ties as a result of the implementa
tion of the Plan so that the rate 
erf dividend could be determ ned 
c*n firm data. They, therefore, 
recommend that a parliamentary 
gommittee should review the rate 
of dividend towards the end of 
the next quinquennium and sug
gest for the years following it any 
adjustment considered necessary 
in the light of the situation 
obtaining then.”

So, we must be in a position to know 
the scope of the Third Plan and the 
impact of the Pay Commission’s find
ings and the return that the railways 
would get as a result of the revision 
m the railway freights. All these are 
material factors which will enable the 
Convention Committee to come to • 
finn decision regarding the rate of the 
contribution the railways have to 
make to the general revenues.

$hrl N. R. Mnnisamy: He is reading
it in a distorted manner. Let him read 
the first sentence.

ghrl Jaganatha Rao: He read only
the first sentence, I read the rest.

I entirely support the Resolution 
and there is every reason for extend
ing the Convention by one year till 
31.3-1961.

j*Ir. Deputy-Speaker: Shri Achar
waited to speak. He is not therat 
Dr. Aney.

p t. H. S. Aney: Only a fn r  
minutes.
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Mr. Deputy •Speaker: As much u
he likes

Dr M. 8. Aney: I only want to
•peak one or two points

Certain hjn Members were refer
ring to other matters whch, in my 
opinion, were not quite germane to 
the Resolution I stood up and invited 
your attention to the matter, but you 
explained that discussion over a wide 
range of wbjects was not unusual 
when a Resolution of this kind was 
under discussion before the House.

One important point that has been 
raised in the discussion is whether the 
railways should be considered as a 
purely public utility concern or a 
commercial concern

1 wish to invite the attention of the 
hon Minister and of the Members of 
th's House to the fact that the separa
tion of railway finance from general 
finance is itself the result of a long 
discussion that went on in the country 
over this matter The general opinion 
at that tune was that th <ugh the rail
way had to be a utility concern, it had 
to be run as a commercial concern as 
well. Unless it is run on a commei- 
c al concern, it would not be in a posi
tion to perform ltp duties as a utility 
concern also Unless it is in a posi-
ti <1 to make some profit, it would not 
be able to do anything to serve the 
ends which the consideration of
utility demands.
IB hrs.

So, if I am asked to choose between 
file two and say which element should 
be predominant in the management of 
the. railways, I will say that primarily 
it must be treated as a commercial 
concern Unless it makes more pr'flls, 
it would not be able to make a better 
contribution to general revenues,
which are used in the interests of The 
public, and also be m a better position 
to serve its own customers, namely, 
the passengers and others who are 
benefited by it  Sa, in order to be a 
public utility concern, it has to be run 
strictly, as far as possible, as a eom-
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mercial concern also This is a very 
important point to be taken into con
sideration.

Not only that After separation has 
become a department -by itself. In 
fact, it appeared at,that time that the 
general revenues were one big section 
of Government, the military section 
was another and the third section of 
Government was represented by the 
railway itself So three kinds of States 
were running at that time, of course, 
the supreme authority lay in the hands 
of the executive Government which 
was there But the railway in itself 
has become a Government of a sub- 
State with a separate branch of edu
cation, health, sanitation, etc That 
was due to the fact that it was to be 
run on the consideration of utility also.

Therefore, this util ty concern is 
possible and can serve truly the 
interests it is meant to serve only if 
there are sufficient funds in the hands 
of the railway At the same time, I 
find that on account of this, it has 
become necessary for the Railways to 
have some kind of understanding with 
general finance, some knd of under
standing has to be arrived at between 
the Railway Board and the general 
revenues with regard to the shate 
which the latter has to have from the 
profit that the railway makes The 
conventi in has come into existence as 
a result of that I find that at presuit 
a dividend of 4 per cent is paid to 
general revenues by the railway If I 
remember aright, if my memory does 
not fail me, 't was one per cent, 
interest on the capital at charge whica 
was considered to be a proper share 
to be given by the railways to general 
revenues at that time I do not know 
what is the position today compared 
to that

Shri JarfLvaa Ram: That was the 
1924 convention. 1

Dr. Mt. S. Aney: But Z think this 
convention cannot be a permanent 
one It w ll have to be changed in 
accordance with the exigencies of the 
environments and the plans the coon-
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try itself has to undertake At the 
time of the previous conventions, there 
was na idea before the country of 
having a big plan of development, a 
big plan of general welfare for the 
country as a whole Our Government 
calls this State a Welfare State It is 
now planned to undertake and carry 
out a big Plan with a view to create 
a particular kind of social pat em of 
State in this country In view of 
these bigger requirements, the old 
conventions cannot continue Theie- 
fore, the relation between the railway 
and general revenues as regards its 
requirements for getting profits 11 
have to be changed I think the hon 
Minister was right in having only 
asked for the continuation of the pre
sent convention for a period cf one 
year When a new Convention Com
mittee will meet to consider this mat
ter, it will have to take into consi
deration many big problems, problems 
connected with the Third Five Year 
Flan, and see what are our require
ments and haw far it will be possible 
for us to depend upon foreign capital 
and how far we can mobilise m this 
country itself as much resources as 
possible From that pont of view, 
probably the present convention will 
have to undergo considerable change 
Therefore, the limited demand which 
the hon Minister of Railways has 
made that the present convention be 
continued for one year is, in irv 
opinion, a proper and modest demand 
which the whole House should a&ree 
to.

Hr Deputy-Speaker: Does any
other hon Member want to speak'

(No hon Member rote)

It is not always the Members who lee1 
disappointed, sometimes the Chair has 
also to feel disappointed

Shri Jagjhran Bam: Hie proposition 
before the House is a very simpie one 
and I do not propose to reply to all 
the points which have been raised 
while discussing this simple oroposl- 
tion which seeks nothing more than 
in extension of the present conven
tion by only one year. As you have

stated, when this question touches 
indirectly upon the whole finance of 
the railways and their relation to the 
General Budget, naturally the scope 
for discussion can be said to be wde 
enough to cover all aspects of the 
Railway Administrate «  The discus
sion here has, by and large, been as 
if the subject of the whole Railway 
Administration was before the House

My hon friend, Shn Naushir 
Bharucha, wanted to knov& how the 
Pay Comm ssion or the introduction of 
the new freight structure or the size 
cf the Third Plan was germane i j  this 
proposition Of course, we can lay 
down certain principles, and if we 
have to lay down abstract prnci*'ip% 
all these data will not be nec*Mdry 
But I am afraid Shri Naushir 
Bharucha will not be satslled only 
with laymg down abstract principles 
to regulate the relation between the 
General Budget and the Railway Bud
get If certain principles have to be 
laid down, they should be baied on 
some realistic considerations with 
regard to their enforcement If we 
have to lay down certain prmcpios 
to regulate the relation between gene
ral finance and railway finance and 
also to regulate the working ol the 
railway finances inter se, they will 
have to be based on certain data 
Unless we know the size of the Tl'ird 
Five Year Plan and the allocation out 
cf that to the railways for their Third 
Five Year Plan, it will not be possible 
to have a realistic approach to the 
problem that has to be solved by the 
Convention Committee

Ch Ranbir Singh in his own inimi
table way—which perhaps very few 
Members might have marked -  slid 
that it was not only the size of the 
railways’ Third Five Year Plan which 
was relevant but this was also depen
dent upon what was gMng to be the 
pattern of the Third Five Yeai Plan 
as a whole, where the various indus
tries were to be located, how the trade 
and commerce depending upon 
diversification or location of Industr ea 
were going to be generated, and what 
traffic the Railways will be called upon
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to move during the Third Five Year 
Plan It will nfrt be realistic to lay 
down certain principles as to what 
d vidend is to be paid by the Railways 
unless we know what are the reason
able expectations of the Railway earn
ings dependent upon the traffic, both 
goods and passenger, which the Rail
ways will be called upon to move

We can lay down abstract principles 
that on the capital-at-charge so much 
percentage will have to be paid Whe
ther the capital-at-charge is one rupee 
or Rs 100 or Rs 1 crore or Rs 1,000 
crores, the principle hold' good 
Theoretically, it is quite correct But, 
whether m actual practicc, the 
volume of the capital-at-charge makes 
any difference or not—I think any 
reasonable person will agree that it 
does make a difference

Shri Naushir Bharticha: May I
interrupt the hon Minister7 Even at 
file end of one year, how is my hon 
fnend going to know—supposing 
Rs 2,000 crores are to be allotted to 
Railways—how much of it is to be 
capital-at-charge, how much will be 
for loans or something else7 may 
not be able to know anything of that 
sort

Shri Jagjivan Bam: We will have to 
base our calculations on the reasonable 
data that we have before us He 
asked, while we are urg'ng the 
impending decision or recommenda
tion of the Pay Commission, how are 
we sure that the pnees of matenals 
and other things are not going to rise 
We must have some reasonable basis 
to anticipate certain things Hue is 
fhe Pay Commission One can rea
sonably anticipate about its decisions 
If we have some data by which we 
can reasonably anticipate about the 
prices of goods, equipment etc that 
also will have to be taken into consi
deration That is why when I say 
about the Pay Commission I say that 
because here is a factor about which 
we can have some reasonable antici
pation. What we seek Is to extend 
the period by one year.
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Shn Bharucha raised other question* 
which I will not go into at this stagey 
because those are the very factors 
which have to be considered by the 
Convention Committee itself

What should be the principle on 
which allocation to the Depreciation 
Fund should be determined, whether 
what has been recommended or decid
ed by the present Convention Com
mittee is quite correct o f not, whether 
it should be modified or it should be 
based on certain other principles?— 
these are all matters to be considered 
by the next Convention Committee 
and decided by them So, I will not 
argue what should be the principle 
Of course, Shn Bharucha has given 
various principles on which the d ver
sion of funds to the Depreciation Fund 
is determined or based. And, Shn 
Sharma has, in his own way, replied 
to him I will leave it at that because 
these issues are to be decided b> the 
Convention Committee itself’  ( I n t e r 
ru p tio n s )

The same applies to other Funds 
also I will say only about the Deve
lopment Fund Perhaps, some people 
feel, because the word ‘development’ 
is there that this Development Fund 
13 meant for the normal developmen
tal work of the Railways such as the 
construction of new railway line.3, as 
it may be understood in general par
lance That ib not the fact The Deve
lopment Fund is meant for certain 
works which have been enumerated in 
the C nvention Committee’s Report 
itself and which cannot be regarded as 
normal works for which capital can 
be charged, such as passenger ameni
ties which bear no reasonable return 
or revenue on the investment on this 
account

The Convention Committee itself has 
said that if, at any stage, it is neces
sary to supplement this Fund by 
taking temporary loans from the 
general revenue?, that may, be done. 
Objection has been taken to that. And, 
one hon friend argued? How is ty that 
you are making certain contributions
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to the general revenues and again 
taking loans from that whereby that 
contribution has no meaning7 It is a 
very fallacious argument In a way, 
this Development Fund is meant for 
passenger amenities and labour wel
fare If we are to spend these huge 
amounts from the accretion to tne 
revenues in a particular year, that 
a]so may not be quite proper

Knowing full well that it may not 
be possible m .every year to divert so 
much amount to this Development 
Fund, as was envisaged in the Second 
Five Year Plan penod, the Conven
tion Committee rightly said that, if 
occasion arises, a loan from the gene
ral revenues may be consider'd And, 
that is what we have done

The other way of doing that was to 
reduce the expenditure on tho*<: heads 
and that, perhaps, would not be pro
per We have to provide more and 
more passenger amenities, we have to 
provide more and more welfare mea
sures for the Railway employees and 
that we have been doing If we were 
a purely commercial organisation— 
about which I will mention a few 
words—perhaps, the other way of 
meeting the obligation to some extent 
without taking loan from the general 
revenues would have been not to 
spend as much over these heads as w<> 
have been doing

My hon friend, Shri Bhanitha, men
tioned something about an ad hoe 
committee I do not know v/hat he 
meant by the ad hoc committee and 
what work will be entrusted to that 
ad hoc committee

Shri Naudtlr Bharaeha: It has been
recommended by the last Convention 
Committee on page 18, I think—para
graph 27

Shri Jagjivan Bam: That will not be 
necessary because what we are pro
posing in this resolution is uia* this 
Period is necessary so that reasonable 
data may be collected to be placed 
before tthe Convention Committee—on 
which ihey can reach certain conclu-
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sions which will be realistic and 
worthy of implementation, and not 
mere abstract principles

It has also been asked whether the 
Railways are a commercial organisa
tion or a public utility And, Shri 
Bharucha has given certain criteria as 
to how it can become a commercial 
organisation—if it pays income-tax, il 
it does not get any preferential treat
ment and things like that

In a commercial organisation, the 
primary motive is the profit motive. 
That is the guiding principle of a 
commercial organisation, apart from 
other criteria which you may lay 
down In a public utility, the gu d- 
ing principle is net the profit motive. 
You may make profit in the course 
of your functioning while providing 
certain utility or service to the com
munity If you function efficiently, 
you may make some small profit even 
if you do not intend to But, if that 
service has to be provided to the com
munity and it is essential for the g >00 
of the community, that service w II 
have to be provided even at the cost 
of the community itself That will be 
the fundamental difference between a 
commercial organisation and a public 
utility organisation I will say
that the Railways function as a 
public utility cum commercial 
organisation, because we have to run 
certain railways which we know if we 
are functioniong as a purely commer
cial organisation we will consider 
whether to continue those railway 
lines or to discontinue them. 
But if for the benefit of the
community the running of the railway 
line is required we have to run that, 
because after all the community will 
subsidise the loss directly or indirect
ly I think, Sir, the House will agree 
with me tb&t therRailways cannot but 
function also as a public utility 
service But it is our endeavour that 
whatever money is invested in the 
Railways gives a reasonable return

What is a reasonable return is again 
a subject which is not so easy at de
termination. Efforts have been made. 
It all depends on what sort of economy
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you are functioning on. What is a 
reasonable return in a capitalist eco
nomy cannot be regarded as a rea
sonable return in a socialist economy. 
If you have a mixed economy, you 
will have to strike a mean between 
the two.

Therefore, Sir, I will not go into all 
these details at this stage, because 
these are matters, again, to be deter
mined by the Convention Committee 
itself. Whether the 4 per cent that 
we are paying at present is a Reason
able return or not, or whether it is 
an excessive return, all these things 
have to be determined by the Con
vention Committee. Whether in a 
commercial organisation, «if any capi
tal is invested and there are a num
ber of shareholders, interest is pay
able on the capital in addition to 
dividend or not, or where the company 
does not make any profit any interest 
can be charged on the capital in
vestment itself, all these are matters 
which haye to be considered even in 
commercial organisations. There
fore, I will not give any categorical 
answer to all these questions which* 
have been raised.' Whether the 4 per 
cent is a reasonable return, or it is 
an excessive return or a very small 
return, all these factors are to be 
determined by the Convention Com
mittee itself, and I will leave these 
things to be determined by the Con
vention Committee, because the Con
vention Committee again wilt have to 
take into consideration the factors 
whether the Railways are called upon 
to construct lines or provide facili
ties which a purely commercial orga
nisation might not even consider to 
undertake. All these factors will 
have to be taken into consideration 
by the Convention Committee itself.

Shri B u tt Chandra Mathur: But
in the meanwhile you also will have 
to give some consideration to it. We 
want an indication of your attitude.

Shri Jarjivmn Baas: I say, Sir, we 
will have to submit a memorandum 
to the Convention Committee. I
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will not anticipate the consideration 
or deliberations of the Convention 
Committee. I think, Sir, it will not 
be lair on my part.

My hon. friend, Shri Mathur, raised 
the question, again, which was not 
very germane to the issue before the 
House, about rail-road competition or 
the transport policy of the Govern
ment I will assure Shri Mathur that 
when I think about rail-road co-ordi
nation or when I think about the 
transport policy of the Government, I 
never think only as the Railway 
Minister whatever policy we have to 
determine. I have said on more than 
one occasion that there is scope in our 
country, a very wide scope, for th« 
development of all modes of transport. 
What the policy should be, how the 
coordination should be, is decided 
with a spirit to subserve the greatest 
national interest, not the interest 
either of the railways or of the roads 
but with a view to see that it Is of 
the greatest benefit to the nation and 
how far the given resources of the 
nation can best be utilised to subserve 
the national interest That should be 
the only criterion to determine the 
transport policy of the Government, 
and that should be the only criterion 
to determine what should be the 
quantum of coordination between rail
ways, roads or other modes of trans
port, and what limitations and res
trictions ought to be placed on one 
mode of transport or the other. All 
those things should be determined only 
by, this criterion and this criterion 
alone. I will not say more than that 
at this stage.

Questions were raised about staff 
amenities and passenger amenities. 
My hon. friend, Shri Tangamani, 
wanted to know about the Class IV 
Promotion Committee. I may inform 
him that out of the S3 recommenda
tions made by the Class IV Promo
tion Committee orders have already 
been issued in respect of about 22 
recommendations. Two recommen
dations are such that we can’t im
plement them at present because the*
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•re dependent upon the recommenda
tions of the Pay Commission. Deci
sion has been taken in respect of one 
more recommendation, and five are 
pending. I am expecting, Sir, that 
during the course of this session 1 
will lay a statement on the Table of 
the House regarding the recommenda
tions of the Class IV Promotion Com
mittee and the decision of the Gov
ernment thereon.

As regards the one-man tribunal, 
Shri Tangamani is aware of the 
causes which led to abnormal delay in 
the finalisation or reference of the 
issues before the one-man tribunal. 
Because there was not much love lost 
between the two factions of the 
Federation and they themselves 
wanted postponement, the delay occur
red. Last year I expedited it, and a 
few issues which could not be re
solved by negotiation between the 
Railway Board and the Fede
ration were referred to the tri
bunal. His decision has been receiv
ed and is under consideration of the 
Government. We hope that we will 
reach a decision thereon very shortly.

He wanted another thing, and that 
was about some overpayment regard
ing some earth-work and other things 
on the South-Eastern Railway. I 
may inform him that three officers 
have already been suspended on that 
account and the matter is under in- 
VMtigation.

The question of sale travel and 
other questions regarding passengers 
have been raised. It is our earnest 
endeavour to minimise the chances of 
such occurrences on the Railways. 
But in spite of our best efforts, cases 
wherein some person enters a com
partment, a genuine passenger, and 
when the train starts running in dul
ses in undesirable activities, it will 
not be so easy to check, whether it 

in the female compartment or in the 
male compartment. The railway 
officials will only see whether he is a 
oona fidw passenger, with a ticket for 
travel. Instances have occurred where 
gentlemen, dressed as gentlemen.

holding tickets ai gentlemen, travel
led with gentlemen and when one or 
two passengers in the compartment 
fell asleep performed their functions 
and disappeared.

As regards ladies we have provided 
that after sunset if a lady in a com
partment xs alone she can have some 
of her female attendants in the com* 
partment We have also instructions 
that where they feel so they may 
request her to move to other compart
ments. Where the administration is 
convinced that police escort is neces
sary on, certain trains, police escorts 
are also provided. Therefore, we 
are taking certain steps, but I will 
not say that all these steps will be so 
fool-proof as to eliminate the evil 
completely, unless the social conscious
ness is also aroused among the people 
and whenever undesirable elements 
are detected they are dealt with not 
only under the provisions of law but 
also by social sanctions. That is 
what is very necessary to deal with 
all these undesirable activ.ties whe
ther on the'tanning trains or at the 
stations and other places.

As I have said, I do not propose to 
enter into details of the matters to be 
considered by the Convention Com
mittee itself. Therefore, I am not 
proposing to answer many of the 
points which are only germane to the 
consideration of the question by the 
Convention Committee itself.

Sir, I move.
Sbrl S. C. Samanta (Tamluk): May 

I ask for one clarification? In 1924, 
railway finance was separated from 
general finance and in order to inves
tigate into the financial position this 
convention, after every five years, was 
to be set up. At that time, the 
railways also were sometimes running 
at a loss. Now, the situation has 
changed.

Mr. Depnty-Speaker: Would this
be a speech or a question only?

Shri S. C. Samanta: I am putting 
iqy argument.

Mr. Depnty-Speaker: Argument oa 
what? If he wants to put any ques
tion he might put i t  Otherwise,
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[Mr. Deputy Speaker] 
it is not the stage now when a speech 
can be made after the hon. Minister’s 
reply.

Shri 8. C. Samanta: I want to know
whether the time has not come when 
Government should think of the 
scope of this convention at the 
present time. Only financial ques
tions are being referred to this Con
vention Committee. As the Gov* 
eminent has shown that it is a utility 
plus commercial concern, I want to 
know whether things relating to utility 
also could be referred to this Con
vention Committee and whether Gov
ernment is thinking ,on that lme. 
That is the clarification which I want.

8hrl Jagjlvan Bam: If the hon
friend will refer to the report of the 
last Convention Committee, he will 
find that while determining the finan
cial matters the Convention Com
mittee has made recommendations 
which touch upon many things per
taining to the railways and not only to 
the railway finances.

Mr. Deputy-Speaker: The question
is:

“That this House resolves that 
the period for the continuance in 
force of the recommendations of 
the Railway Convention Com
mittee, 1954, governing the arran
gements between railway finance 
and general finance which were 
approved by this House by a 
resolution adopted on the 16th 
December, 1954, be extended by 
one year up to the 31st March, 
1961” .

The motion was adopted.

18*33 hr*.
MOTION RE REPORT OP 

INDIAN DELEGATION TO 41ST 
(MARITIME) SESSION OF IN
TERNATIONAL LABOUR CON
FERENCE.
Shri Tangamani (Madurai). Sir, I 

beg to move:
‘That this House takes note of 

the Report of the Indian Govern
ment Delegation to the 41st (Mari-

fteport of Indian 13856 
Delegation to 41st 

(Maritime) Session of 
International Labour 

Conference

time) Session of the In
ternational Labour Conference
held at Geneva in April-May,
1958, laid on the Table of the 
House on the 29th November,
1958.”
When I gave notice of thi« motion 

I also indicated the points on which I 
would like to know the view of the 
hon. Minister. The following are the 
seven points which I have raised in 
the motion. 1. Wages, hours of work
and manning; 2. Engagement of the 
seafarers; 3. Medical facilities to
seamen; 4. Competency certificates 
and identity cards, 5. Safety 
of life in sea; 6 Shipowners’
liability; and 7. Convention No. 109 
and the recommendations 10S to 108.

Before I go into those matters in 
detail, I would like to refer to certain 
preliminary points about the con
ference itself. The International 
Labour Organisation has regular con
ference* once a year. Regardmg 
maritime aspects, such conferences 
take place once in six years or some
times once in seven years.

Shri Raghunatb Singh (Varanasi): 
This conference was held after U 
years.

Shri Tangamani: The last conferen
ce which was the sixth of its kind 
took plate at Seattle in 1946 The 
seventh in the series of the maritime 
conferences was held in Geneva from 
29th April to 14th May, 1958. So it 
is easy to imagine how important 
this conference is. This conference 
was taking place at a time when our 
Government was taking several steps 
for the development of the shipping 
industry. A  very important Act was 
passed in the last session, namely, 
the Merchant Shipping Act of 1958. 
That has dealt with in great detail not 
only the various aspects of develop* 
ment of the shipping industry 
but also the conditions of service of 
seamen. As I indicated earlier, this 
conference is tripatite in nature. There 
are representatives tram the Gov* 
ernment of fadia, from the shipping
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